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FRCN No. 4 

(gEE RULE 42) 

CENTPL ADMINIISTR/JIVR TRIBUNAL 

GUWAI-LAT I BENCH: 

SH EET  

Original AppLcation No-_________ 
ff 

Misle petition No;  

iterrpt Petition No:  

evie\ .,çplecation No  

of the 	plecant(S)._l 

affle of the hespondant(): 

docate for the Aplecant:- 

Atho c ate fo r t he Re s - o nd at : 

Ntes of the egistry 	date 	Cider of th Tribunal 2H  
U 	 116.12.03 present : The Hon'ble Mr K.V. 

hut 	I mc 	 prahiadan , Admn .Member 
'Lt 

cI 1  IVE 	 Heard Mr A. 4.Singh,learned 

(372 	
'counsel for the applicent. 

A 	 Application is admitted. Issue 

notice to respondents. 

Applicant also prays for an 

linterim order. 

List again on 12.1.2004 for 

written statement and further 

orders. The operation of letter 

NO.NCUI/AA/ESTT/Sflckim/2 003  dated 

23.10.2003 (Annexure A/13) shall 

Iremain suspended till the returnab1 

date. 

-r-- 

' 	 Member 

' 1/IJo3. 
pg  

-1_ 
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- 	 (1' 
O.A.272/2003 

t • 	04 	On the plea, of the learned coun 

the respondents the case is - 
jour nd listed on 23.2. 04 for 
further o 

In the m w 1 interim order 
dated 16.12.2003 sha continue till 
the next daeY 

Th345 no bar on the 
ntsIdisposed of the repros 
ded 23.10.2003 

	

130 1.2004• 	On the plea of the learned coun- 

sel for the respondents the case is 
. : a01ed and listed on 23.202004 fork. 
further order. 

In the meanwhile interim order 

dated 16012.2003 shall continue till 
the next date, 

There is no bar on the respondents 

to dispose of the representation dated 

23.10.2003 filed by the applicant. 

]Lbp~er~ 
bb 

2 
 

0 	0 	23.2.2004 present: The Hon'ble Shri 3ian6rRaJ 
Judici]. Member. 

The Hon ble Shri (.V. 
prahiadan, Member (A) • 

Mr.A.K.chaudhuri. learned 

Addl.C.G.S.C. for the respOn- 
7u 	 dents, seeks and is allowed 

\v/'J-J:- 	
4 four weeks time to file reply. 

	

p 	Two weeks for rejoindet. 

	

j—t 	
List on 7.4.2004 for AA 

hearing. 

Member(A) 	 Member(J) 
bb 

54 	 * 

(/I/o 



O.A. 27 2/2003 

7.4.2004 	on the plea of Mr.A.1.Chaudhuri, 

learned Addl.C.G.SaC, for the responder1 

four weeks time is allowed to the resp 

onderits to file written statement, 

List on 13.5.2004. 
tt)Vs kA44 

Member (A) 

bb 

13.5.2004 	Present : The Hontble Sri 	Mukesh 
Kumar Gupta, Menber (J). 

The Honble Sri K.V. Prah- 
ladan, Member (A). 

No reply has been filed. 4r. 

Chaudhuri, learned Add].. C.G.S.C. 	for 

the fe zrpondent Nos. 1 to 3 seeks time 

Q1c'Y o 	/57 
 j 	' to file reply. 	. B.K. Borah, learned 

counsel for the respondent No. 4 also 
e'vJ 	7-o file seeks time to 	reply. 

Hr. T.M. Singh, learned Sr. 

C_''' 
• counsel appeazing on behalf of the 

1 applicant opposed to grant further 

time since four opportunities already 

!--- 

gfantèdto them for filing reply, and 

as such, requested 'to list the matter 

- 	 - o4. for hearing. 

In the interest of justice, lastL 

chance  

of 	four weeks time is granted to the 

1'CED respondents to file reply positively. 

.' ' List before the next Division 

A  

v 	r 
Bench. 	Jhterim order dated 	16.12.03 

/ shall continue until further order. 

v 	- 

Member (A) 	 Hem er (J) 

14.6.04. The 1e 	counsel for the 

applcant seeks adjourp 	to file 

rejoind 	The case be lis€,for 

f$ling of 	oinder and 

fur~ 

bE(J)  iember(A) 	 m em e 

in 



O.A.

PM  

 272/2003 

14.6.040 	The learned counsel for the 

• 	 applicant prays for adjournment to fIle 
- 	 rejoinder. The matter be listed on 

18.6.04 for filing of rejoinder and 
furt her orders. 

H  

- MMber(A) 	 Men4  Ig'e r(J) 

im 

• 	. 	- 

18.6.2004 	At the request made by learfled 

* 	
counsel for the applicant post the matte z  

• 	 before the next Division Bench. 

k7~ 	 Member (A) 	 Member (j) 

£)L%' 	 bb 

23108.04 . 	 1eard learned counsel for the 
patti es.. 

on the prayer of 1 earned coun5el 
for the applicant case is adjourned 
to 7.9.04 for M* hearing.; 

f-.. Oj 4 
Member 	 Vjce..Chajrman 

b1 	 9.9.2004 presents The Hon'ble Mr.Justice R.K.Batta, 

I) 	 vice-Chairman. 

The Hon 'ble Mr. K.V.prahladan, 
Member (A) 
Mr.K.K.PhUkafl, learned counsel 

seeJçs adjournment of the matter on instru-

ction from learned counsel for the appli- 

'7) 	 ( 	 cant 1  whos4e appearing in this matter. 
-L 	L ----- 	 he undertook to convey the next date to 

the advocate for applicant on record. 

Stand over for one week. List on 

£ 	 16.9.2004 for hearing. 

t 	 ç 	 - 

Member (A) 	 ylce-Chairman 

bb 
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O.P.272 of 20fl3. 

tTrbfla1 
o.E th Registry 	Date 	 - 

16.9.2004 	Present: The FTon'ble Mr.Justice R.T<.Batt 
7ice-Chairman. 

9 	 The Hon'bie Mr. TIx. V. PrahThdn I 	 Member (). 

11 	 None appeared for the applicant. 

Heard Mr.K.K.Phukàn, 1..erned counsel for 

respondent nos.2 to A. 
go4 

Judgment delivered in open Court, 

kept in separate sheets. 

The O.A. is disposed of in terms 

-/_Q c4 ' 	 of the order. No costs. 

,. 

Member () 	 Vice Chairman 

bbr 

)lY 

A 
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CNTRAL ADMINISTRATIVE TRIhTJNAL 
GUNAHI 	NCi-I 

DAT OF 

ShriL.Gojendrasiflgh 	 0000o0o,oaAPPLiCAN'XS) 
•,,0 QO••t o, •fl000 

• . a e • a C S S 	6 0 0 0 • a 0 0 

None for applicant 

	

a . . • • ...........• • • • a 0 • S a a a 0 0 0 6 0 	0 0 0 0 	 C 6 0 	0 0 0 0 0 	0 00 OLJ TOC T,.. FOR TH 
APPLICANT(S)* 

-VERSUS 

u.O.I.&Ors. 
C • C 0000 	

Ô0 0*S,00•CC 	ØØ
S COCOS 000 * ° 

ir.K.K.Phukan for RespondentS 2 to A 
OR •0000•.00•.ADV0C1 

TH1 

06 0• 0S 50 0 * C •S0 	 • 	• a 	0 0 0 0• 	0S• • a C • 0 RESPCNt)O1'T(n) . 

T 	HONBLE MR0 JUSTICE R.K.BATTA, VICE CHIRMN. 
	 - 

rf 	HONBLE MR. K. V. PRHLADN, AMITNTSTRATTVP NEMBER. 

Whether Reporters of 
see th  local paperS may be allowed to 	e 

judq:met 

To be referred to the Raoorter or not ? 

3 Whether thir LordshipS wish to se tho 
fair copy of the 

Judgment 

4 Whethr the judgment is to be circu1atd 
to the othr jenches 7 

Judgmflt delivered by don 1 ble Vice-Chairman. 



CENTRkL A.DMINISTR7\TIVE TRIBUNAL, GUW7kH\TT BFNCH. 

Original Application No. 272 of 2003. 

Date of Order : This, the 16th Day of Peptember, 2flfl4. 

THE HON'BLE MR. JUSTICE R. K. BPTTh, VICE CHATRMN. 

THE HON'BLE MR. K. V. PRAHLADN, ADMTNTSTRATTVE MEMBFR. 

Shri L.Gojendra Singh 
ged about 44 years 
S/o L.Babu Singh 
Resident of Top 1\wang Leikai 
Tinsid Road, P.5: Porompat 
Dist: Imphal East 
Manipur. 	 . . . . pp1icant. 

None appeared on behalf of applicant. 

- Versus - 

The Union of India 
Through the Secretary 
to the Government of India 
Ministry of Agriculture 
Department of Agriculture and Cooperation 
Krishi Bhavan, Dr.Rajend.ra Prasad'Road 1 
New Delhi. 

The Chief Executive 	
11  

National Cooperative Union of India 
3, Siri Institutional Area, Khel Gaon Marg 
New Delhi - 110 016. 

The Senior Consultant 
National Cooperative Union of India. 
Cooperative Education Field Project 
3, Siri Institutional Area 
Khel Gaon Marg 
New Delhi - 110 016. 

The Chairman 
Project Co-ordination Committee of 
National Cooperative Union of India 
Cooperative Education Field Project 
Bishnupur, Manipur. . . . . . Respondents. 

By Mvocates Mr.K.K.Phukan & Mr.B.K.Borah for respondents 2 

to4. 

Contd ./2 

11 
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OR D F R (ORiL) 

R.K.BATTh, J.(V.C): 

The matter is listed today for final hearing. 

• However, no one has appeared on behalf of the applicant. .t 

may be mentioned here that the matter has been adjourned 

from time to time at the request of learned advocate for 

the applicant w.e.f. 14.6.2004. When the matter came up for 

V hearing on 9.9.2004 a4rsn, no one appeared for the applicant 

and learned counsel Mr.K.K.phukan appearing on behalf of 

respondent nos.2 to 4 had undertaken to convey today's date 

to the learned adyocate for the applicant. Mr.K.K..Phukan 

makes a statement at Bar that he has conveyed that the 

matter is fixed for hearing on today to advocate Mr.P.T(.Roy 

Choudhury, who is junior to Mr.A..M.Singh, learned advocate 

for the applicant. It is noticed by us that Vakalatnama has 

also been filed by the applicant in favour of Mr.P.K.Ray 

Choudhury. 

It appears that the applicant is not interested in 

pursuing the matter before this Court 2s a. result of 

which, the matter had been adjourned from P1.6.2004. On 

that count alone, the application can he dismissed for 

default for non-appearance on behalf of the applicant. 

Mr.K.K.Phukan, learned advocate appearing on behlf 

• of respondent nos.2 to 4, has drawn our attention to the 

• fact that the applicant had made representation to 

respondent no.2 in October, 2003, which is at nnexure-7\/9, 

Contd./3 



3 : 

which is still pending. He has alsopoiñted out that there is 

alternative remedy available of arbitration in terms of 

Section 84 (1) (c) of the Multi-State Cooperative Societies 

Act, 2002. 

4. 	In the light of the above, even though the matter 

can be dismissed for default for non-appearance on behalf 

of the applicant, we are of the opinion that the ends of 

justice will be met by giving direction to respondent no.2 

to dispose of the the representation filed by the applicant 

in October, 2003 within a period of three months from the 

date of communication of this order, in case, the same is 

not already disposed of. In the facts and circimstances and 

especially in view of the fact that the matter has been 

adjourned from time to time on account of adjournments 

sought by the applicant and also on account of 

non-appearance of the applicant, we are not inclined, to 

continue with the interim order dated 1E.12.2003 suspending 

the operation of Annexure-A/13 and the said order is 

accordingly vacated. 

The application stands disposed of in aforesaid 

terms. There shall be no order as to costs. 

I 	( K.V.PRAHLADAN 
I ADMINISTRATIVE MEMBER 

13 

( R.K.BATTA 
VICE CHAIRMAN 
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IN THE CENTR "L !1INISTR#  ~TIVF TRIBUNAL 

F1. GUWAHATI BENCH 

ORIGINAL APPLICATION N0.2+2_ OF 2003. 

Shri L. Gojendra Singh. 

Applicant. 

- Versus- 

1. The Union of India and 3 others. 

- Respondents 

SI. Nomenclature Brief description of documents Page 
No. of documents  From To 

(2) (3) (4) 
 Application Application filed by the Applicant 1 - 15 
 Affidavit Affidavit of the Applicant 16 
 ANNEXURE A/I Memorandum dated 19/12/1 91. t9 	I 9 
 ANNEXURE A/2 Office Memorandum dated 

19/07/1999.  

 ANNEXURE A/3 Entries of the visiting register of the 
(Colly) NCUI 	Coop. 	Edn. 	Field 	Project, 2J 

Bishnupur for the period 19/10/2000 - 
24/04/2003  

 ANNEXURE A/4 Office Memorandum dated 3 
12/09/2001.  

 ANNEXURE A/5 Office Memorandum dated 
28/01/2002.  

 ANNEXURE A/6 Office order dated 29/01/2003 
 ANNEXURE A7 Proceedings of the meeting held on  39 

04/03/2003.  

 ANNEXURE A/8 Office order dated 04/0612003. 10 
 ANNEXURE A/9 Representation dated 23/10/2003. '? 1 — .1 r 
 ANNEXURE N10 Receipt for sending by Over Night 

Express. 
 ANNEXURE A/li Receipt for sending by Over Night  /57 

Express.  

 ANNEXURE NI 2 Receipt for sending by Over Night 
Express. 

 ANNEXURE N13 Letter of the Deputy Director(EP), 49 
NCUI dated 23/10/2003.  

Signature of the Applicant 

For use in Tribunal's office. 

Date of filing 

Registration No. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 V  

- 	GUWAHATI BENCH 	
V 

ORIGINAL APPLICATION NO. T7 2OF 2003. 

Shri L. Gojendra Singh, aged about 44 

	

years,. Sf0 L. Babu Singh, resident of Top 	
V 

Awang Leikai, Tinsid Road, P.S. - 

Porompat, District - Imphal East, Manipur. 

Applicant. 

- Versus- 

The Union of India through the 

V 	 Secretary to the Government of India, 	
V 

V 	 Ministry of Agriculture, Department of 

V 	 V 	
Agriculture and Cooperation, Krishi 

	

Bhavan, Dr. Rajendra Prasad Road 1, 	
V 	 V  

New Delhi. 	 V 	

V 
ç 

The 	,Chief 	Executive, 	National 	V 	
V 

	

Cooperative Union of India, 3, Sin 	
V 

Institutional Area, Khel Gaon Marg, New. 

• 	Delhi - 11 0016. 	 V  

V 	 3. The Senior Consultant, 	National 

Cooperative 	Union 	of 	India, 

V 	 Cooperative Education Field Project, 3, 
V 

Siri Institutional Area, Khel Gaon Marg, 

New Delhi —110016. 	 V  

	

4. The Chairman , Project Co-ordination 	
V 

Committee of National Cooperative 

Union of India, Cooperative Education 

Field Project, Bishnupur, Manipur. 	
•1 

	

Respondents. 	
V 
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Details of Application 

Particulars of the order against which the application is. 

made: 

Office order NCUl/AAIESTT/Po/BisnCfrfuriU, dune 4, 2003 

issued by Senior Consultant, National Cooperative Union of India 

Cooperative Education Field Project, Bishnupur (which shall 

hereinafter referred to as "NCUI.Coop. Edn., Field Project, Bishnupur, 

Manipur)" for terminating the service of the Applicant as Project Officer 

of NCUI.Coop. Edn. Field Project, Bishnupur with immediate effect (at 

Annexure-A/8). 

Jurisdiction of Tribunal: 

The Applicant declares that the subject matter of the order 

against which he wants redressal is within the jurisdiction of the 

Tribunal. 

3.1 	Limitation: 

The Applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative Tribunal 

Act, 1985. 

4. 	Facts of the Case: 

I. 	The Applicant is a graduate in the Agricultural Science and 

he obtained the degree from Gorakpur University, U.P. in the 

year 1979-80. 

11. 	That, the National Cooperative Union of India (NCUI) is a 

Multi State Cooperative Society registered under the Multi 

State Cooperative Societies Act 1984. The NCUI is one of the 

National Cooperative Societies mentioned in Entry No.3 of 

the Second Schedule to the Multi-state Cooperative Societies 

Act 2002 and having its registered Head Office at 3, Sin 

lnstituional Area, Khel Gaon Marg, New Delhi - 110016. As 

such, NCUI is a body corporate under the Multi-state 
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Cooperative Societies Act 1984 and Multi-state Cooperative 

Societies Act 2002. NCUI functions through Governing 

Council having 5 (five) Zones i.e. (1) North Zone :- Punjab, 

Haryana, Himachal Pradesh, J & K, Chandigarh, Delhi and 

Rajasthan, (2) West Zone :- Maharashtra, Gujarat, Goa and 

Daman, Dadra & Nagar Haveli, (3) Central Zone :- Uttar 

Pradesh and Madhya Pradesh, (4) South Zone :- Tamil Nadu, - 

Karnataka, Kerala, Andhra Pradesh and Pondicherry, (5) East 

Zone :- West Bengal, Bihar, Orissa, Assam, Meghalaya, 

Manipur, Tripura, Tripura, Nagaland, Arunachal Pradesh, 

Mizoram and Andaman Nicober Islands. The NCUI is a 

"State" within the meaning of Article 12 of the Constitution of 

India 	and 	one 	of 	the 	functionaries 	of 	the 	Ministry 	of 

Agriculture, 	Department 	of 	Agriculture 	& 	Cooperation, 

Government of India. The NCUI carried out the project called 

"NCUI Coop Edn. Field Project, Bishnupur, Manipur wholly 

9  
financed 	by the 	Ministry 	of 	Agriculture, 	Department 	of 

Agriculture & Cooperation, 	Krishi 	Bhavan, 	Dr. 	Rajendra 

Prashad Road-I, New Delhi. 

IlL For the 	said NCUI Coop Edn. Field Project, Bishnupur, 

Manipur the Applicant was appointed to the post of Farm 

Guidance 	Instructor 	for 	intensification 	of 	Cooperative 

Education 	in 	cooperatively 	under. developed 	State 	vide 

Memorandum No.NCUI/ANEstt.-1 (P0), 1 9th  December, 1981 

issued by the Chief Executive, National Cooperative. Union of 

India. Accordingly, the Applicant for the first time joined as 

Farm Guidance Instructor in the said project wholly financed 

by the Ministry of Agriculture, Department of Agriculture & 

Cooperation i.e. NCUI Coop Edn. Field Project, Bishnupur, 

Manipur. 

A true copy of the said Memorandum dated 

19/12/1991 is enclosed herewith and 

marked as Annexure-N1. 

T 
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IV. 	The concerned authorities of the NCUI Coop Edn. Field 

Project, Bishnupur, Manipur were fully satisfied with the 

sincere, efficient and honest service of the Applicant as 

Farm Guidance Instructor. The NCUI advertised for one post 

of Project Officer of the NCUI Coop Edn. Field Project, 

Bishnupur, Manipur in the year 1999 and in response to the 

said advertisement a large number of candidates including 

the Applicant applied for the said post of Project Officer. The 

Selection Committee recommended the Applicant after 

hOlding interview of the candidates for the said post of 

Project Officer, NCUI Coop Edn. Field Project, Bishnupur, 

Manipur. On the recommendation of the Selection 

Committee the Applicant was appointed to the post of 

Project Officer, NCUI Coop. Edn. Field Project, Bishnupur, 

Manipur vide Office Memorandum No.NCUI/UDS/BishflUpUr 

1999 dated 19/07/1999 on the following terms and 

conditions :- 

t (1) He will be eligible to draw pay of Rs.65001- per month in 

the pay scale of Rs.6500-200-10500/- plus other 

allowances as are admissible to the employees of NCUI 

Coop. Eda. Field Project. 

His appointment is purely on temporary basis which can 

be terminated without any notice or discontinuation of 

project by the Government of India. 

His appointment will be governed by the Service Rules 

as applicable to the project personnel in force and as 

amended from time to time. 

His appointment is specifically for the post being offered 

to him and in case of winding up of the project his service 

shall stand terminated automatically. 

He will work under the over all control of the Executive 

Director, National Centre for Cooperative Education,, New 

Delhi. 

No joining time, pay and allowance or travelling 

allowance is admissible to him for joining the post. 

A. 
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A true copy of the said Office Memorandum 

dated 19/07/1999 is enclosed herewith and 

marked as Annexure-N2. 

V. 	After joining as Project Officer of NCUI Coop. Ectn. Field 

Project, Bishnupur in persuance of the said appointment 

order dated 19/07/1999 (at Annexure-N2), the Applicant had 

discharged his duty honestly, efficiently to the entire 

satisfaction of the staffs of the said project as well as all the 

high officials including Chief Executive of the National 

Cooperative Union of India Shri T.S. Mehta, Deputy 

Director(EP) and other senior officer of NCUI who had 

visited the project site of NCUI Coop. Edn. Field Project, 

Bishnupur. 

It may be pertinent to mention that the NCUI Coop.. 

Edfl. Field Project, BishnupUr also maintained a visiting 

register for the high officials and dignitaries visited the 

project site of the said project. The relevant extracts of the 

said visiting register of the project for the period 19/10/2000 

- 24/04/2003 shall clearly show that the works of the project 

NCUI Coop. Edn. Field Project, Bishnupur carried out under 

the Applicant in the capacity of Project Officer were 

satisfactory and all the high officials were also satisfied with 

the works carried out by the Applicant as Project Officer of 

the said project. It is also reiterated that specially Mr. T.S. 

Mehta, Deputy Director (EP) National Cooperative Union of 

India who had visited the project site only once on 

2710912002 had minutely checked the project works taken up 

by the Applicant as Project Officer of the NCUI Coop. Edn. 

Field Project, Bishnupur and he was fully satisfied with the 

performance of the 1 pplicant as Project Officer and 

accordingly made the observation in the visiting register on 

27/03/2002 that "Satisfied with the activities". 
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Photo, copies of the entries of the said 

visiting register of the NCUI Coop. Edn. 

Field Project, Bishnupur for the period 

19110/2000 - 24/04/2003 are enclosed 

herewith and marked as Annexure-

A/3(Colfy). 

VI. 	As Shri T.S. Mehta, Deputy Director(EP), NCUI was not fully 

apprised the performance of the Applicant as Project Officer 

of NCUI Coop.Edn. Field Project, Bishnupur by the 

Chairman, Project Coordination Committee, NCUI Coop. 

Edn. Field Project, Bishnupur and also as he did not visit the 

project site had issued Office Memoranda (i) 

No.NCUIIEP/UDS/Bishnüpur/2001 dated 12/09/2001 and (ii) 

No.NCUI/IAA/Esft./2002 dated 28/01/2002, that the 

performance of the Applicant as Project Officer, NCUI Coop. 

Edn. Field Project, Bishnupur had not been found 

satisfactory. 

The Applicant also submits that the said charge in the 

said Office Memoranda are very vague inasmuch as nothing 

is mentioned about the particular of works and performance 

and also the nature of functioning of the Applicant as Project 

Officer which were not found satisfactory were mentioned in 

the said Office Memoranda. The Chairman, Project 

Committee NCUI Coop. Edn. Field Project, Bishnupur who 

had visited the project site was very much satisfied with the 

performance of the Applicant as Project Officer and 

accordingly he made observation in the visiting register of 

the NCUI Coop. Edn. Field Project , Bishnupur that the 

performance of the Applicant as Project Officer is 

satisfactory. Ultimately, Shri D.P. Neb, Sr. Consultant, 

National Cooperative Union of India issued another. Office 

order being No.NCUI/AA/EsttiBishnupur/2003 dated 

29/01/2003 as he was not fully apprised the performance of 

the Applicant as Project Officer and also as there was 

communication gap between the officials of, the NCUI 



7 

\ 
Coop.Edn. Field Project, Bishnupur, Manipur and the 

Chairman, Project Coordination Committee NCUI Coop Edn. 

Field Project, Bishnupur, Manipur on one side and Shri D.P. / 
Neb, Sr. Consultant, NCUI on the other side. 

4 
	

True copies of the said Office Memoranda 

dated 12/09/2001 and 28/01/2002 'are 

enclosed herewith and marked as 

Annexures-A14 and A/5 respectively. 

-ADN- 

A true copy of the said Office order dated 

29/01/2003 is enclosed herewith and 

marked as Annexure-A/6. 

* 

VII. 	It may here be mentioned that the Project Coordination 

• 	 Committee of the NCUI Coop. Edn. Field Project, Bishnupur, 

Manipur had minutely discussed the works carried out by the 

project under the Applicant as Project Officer and also the 

performance of the Applicant as Project Officer in the 

meeting held on 04/03/2003 and observed that "In depth 
• discussion on various g iven Agenda was followed :- Shri Kb. 

Borkeshor Sing!,, President, Manipur State Cooperative 

Union and also Chairman of the Project Coordination 

Committee lauded good efforts made by the project team for 

bringing all round development of the rural people in the 

project area. He expressed his satisfaction over the 

performance of the project teem during the said periodi in 

fact, the project personnel have created tangible impact on 

the Socio-Economic status of the rural people by providing 

needed support and guidance, he observed". 

A true copy of the proceedings of the said 

meeting held on 04/03/2003 is enclosed 

herewith and marked as Annexure-A17. 
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Coop.Edn. Field Project, Bishnupur, Manipur and the 

Chairman, Project Coordination Committee NCUI Coop Edn. 

Field Project, Bishnupur, Manipur on one side and Shri D.P. 

- Neb, Sr. Consultant, NCUI on the other side. 

True copies of the said Office Memoranda 

dated 12/09/2001 and 28/01/2002 are 

enclosed herewith and marked as 

Annexures-A14 and A/5 respectively. 

-A DN- 

• A true copy of the said Office order dated 

29101/2003 	is 	enclosed 	herewith 	and 

marked as Annexure-A/6. 

'1 

VII. 	It may here be mentioned that the Project Coordination 

Committee of the NCUI Coop. Edn. Field Project, Bishnupur, 

Manipur had minutely discussed the works carried out by the 

project under the Applicant as Project Officer and also the 

performance 	of the Applicant as Project Officer in the 

meeting held on 04/03/2003 and observed that "In depth 

discussion on various given Agenda was followed:- Shri Kh. 

Borkeshor Singh, President, Manipur State Cooperative 

Union and also Chairman of the Project Coordination 

Committee lauded good efforts made by the project team for 

bringing all round development of the rural people in the 

project area. 	He expressed his satisfaction over the 

performance of the project team during the said period. In 

fact, the project personnel have created tangible impact on 

the Socio-Economic status of the rural people by providing 

needed supp9rt and guidance, he observed". 

A true copy of the proceedings of the said 

meeting held on 04/03/2003 is enclosed 

herewith and marked as Annexure-N7. 

4 
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VIII. The Senior Consultant who is neither Chief Executive nor 

appointing authority of the Project Officer, NCUI Coop. Edn. 

Field Project, Bishnupur issued Office Order being 

NO.NCUI/AA/EstL/p.O. 1  Bishnupur/09, June 4, 2003 for 

terminating the service of the Applicant with 'stigma". 

A copy of the said Office Order dated 

04/06/2003 is enclosed herewith and 

marked as Annexure-A/8. 

IX. 	The Applicant also filed many representations to the 

authorities including Chief Executive, NCUI for his 

reinstatement to the post of Project Officer, NCUI Coop. 

Edn Field Project, Bishnupur and last representation dated 

23/10/2003 to the Chief Executive, NCUI, 3, Sin, Institutional 

Area, August Kranti Marg, New Delhi - 16 was sent through 

the Over Night Express on 24/10/2003 and copies of the 

said representations were also sent to the (1) The 

Directôr(P&A), National Cooperative Union of India, New 

Delhi, (2) The Senior Consultant, National Cooperative 

Union of India, New Delhi and (3) The Chairman, Project 

Coordinating Committee, NCUI Coop. Edn. Field Project, 

Bishnupur. 

A true copy of the said representation dated' 

23/10/2003 and copies of the receipts for 

sending by Over Night Express are 

enclosed herewith and marked as 

Annexures-A/9, Nb, Nil and N12 

respectively. 

5. 	Grounds for relief with legal provisions :- 

(A) The }-lon'ble Supreme Court of India in a catena of cases 

held that termination of the service of the temporary 

employees/probationers with "stigma" could only be issued 
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only after holding full Departmental Enquiry by giving 

reasonable opportunity of being heard to the temporary 

employees/probationers and also by following principle of 

natiral justice. The impugned order dated 04/06/2003 (at 

Annexure-A18) for terminating the service of the Applicant 

with "stigma" was issued without holding full Departmental 

Enquiry. 

I 

As stated above, the Chief Executive, NCIJI, Chairman, 

Project Coordination Committee, NCUI and Shri T.S. Mehta 

Deputy Director(EP), NCUI who had visited the project site 

and enquired about the performance of the Applicant as 

Project Officer were fully satisfied with the performance of 

the Applicant as Project Officer and accordingly, they made 

their observations in the visiting register of the NCUI Coop. 

Edn. Field Project, Bishnupur. As such, the impugned dated 

04/06/2003 (at Annexure-A/8) was issued on surmise and 

conjecture and the same is not supported by the material of 

evidence. 

The charge mentioned in the Office Memoranda dated 

12/09/2001 (at Annexure-A/4), 28/01/2002 (at Annexure-

N5) and Office Order dated 29/01/2003 (at Annexure-A16) 

are very vague and as such the Applicant could not submit 

effective representation and thereby denying the fair,  

procedure and natural justice to the Applicant before issuing 

the impugned order dated 04/06/2003 (at Annexure-A/8). 

(D) The words "inspite of many warnings issued from time 

to time to Shri L.G. Singh, Project Officer NCUI Coop. 
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Edn. Field Project, Bishnupur (Applicant), he has not 

shown any improvement in his performance as Project 

Officer" mentioned in the impugned order dated 04/06/2003 

(at Annexure-N8) are very much stigmatic words inasmuch 

as the Applicant would not be able to get any fresh 

employment to any department of the State Government of 

Manipur or Union of India as the Applicant had been 

terminated from his service with the above said stigmatic 

words mentioned in the impugned order dated 04/06/2003 

(at Annexure-A/8). 

From the materials and the circumstances of the present 

case, it has been very clear that the said stigmatic words 

mentioned in the impugned order dated 04106/2003 are the 

very foundation for terminating the service of the Applicant 

without holding Departmental Enquiry by following principle 

of natural justice against the Applicant. The impugned 

order dated 04/06/2003 (at Annexure-A18) had contravened 

the provisions of Article 311(2) of the Constitution of India. 

The impugned order dated 04/06/2003 (at Annexure-A/8) 

was issued on surmise and conjecture in order to terminate 

the service of the Applicant as Project Officer by took and 

crook in order to appoint a new incumbent to the post of 

Project Officer, NCUI Coop. Edn. Field Project, Bshnupur. 

As such, Shri T.S. Mehta, Deputy Director(EP), NCUI wrote 

•a letter dated 23/10/2003 to (I) Registrar, Cooperative 

Societies, Government of Manipur, (ii) The Managing 

Director/Chief Executive, State/Distt. Coop. Bank/State 

4 

I 
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Coop. Union, (iii) Principal, 1CM and Project Officers, NCUI 

projects that the post of Project Officer in NCUI Coop. Edn. 

Field Project, Bishnupur is lying vacant and applications are 

invited from the interested candidates and the interested 

persons may submit the applications latest by 24/11/2003 to 

the Chief Executive, National Cooperative Union of India, 3, 

Siri Institutional Area, August Knanti. Marg, New Delhi - 

-110016. 

A true copy of the letter of the Deputy 

Director(EP), NCUI dated 23/10/2003 is 

enclosed herewith and marked as 

Annexure-A/1 3. 

Any person has not yet appointed as Project Officer, NCUI 

Coop. Edn. Field Project, Bishnupur in persuance of the 

said letter dated 23/1 0/2003 (at Annexure-A/1 4). 

The impugned order dated 04/06/2003 (at Annexure-A18) 

contravenes the terms and conditions of the appointment of 

the Applicant as Project Officer, NCUI Coop. Edn. Field 

Project, Bishnupur, Manipur mentioned in the appointment 

order dated 19/07/1999 (at Annexure-N2). 

The impugned order dated 04/06/2003 (at Annexure-N8) is 

issued by the incompetent authority inasmuch as the Senior 

Consultant, NCUI is not the appointing authority. 

The Applicant has quite strong prima-facie case to succeed 

in his present application. The balance of convenience is 

also in his favour in granting temporary injunction in the form 

1 
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of interim order restraining the Respondents from filling up 

the post of Project Officer, NCUI Coop. Edn. Field Project, 

Bishnupur, Manipur during the pendency of the present 

application. The Applicant shall suffer an irretrievable injury 

and irreparable loss unless interim order is passed for 

restraining the Respondents for filling in the post of Project 

Officer pending disposal of the present application. 

.4 

Details of the remedies exhausted 

The Applicant declares that there is no remedy available to him 

or provided under the relevant Service Rules, except by way of the 

present application. 

Matter not previously filed or pen ding with any other Court 

The Applicant further declares that he had not previously filed 

any application, writ-petition or suit regarding the matter in respect of 

which this application has been made, before any Court or any other 

authority or any other Branch of the Tribunal nor any such application, 

writ-petition or suit is pending before any of them. 

Reliefs sought 

In view of the facts and grounds mentioned in para Nos.4 and 5 

above, the Applicant prays for the following reliefs 

the impugned order dated 0410612003 (at Annexure-A18), 

be set-aside having been passed in violation of the of 

provisions of law mentioned in pare No.4 above and also 

since the impugned order contravenes the mandatoty 

provisions of Article 311(2) of the Constitution of India. 

for a direction to the Respondents to reinstate the 

Applicant to the post of Project Officer, NCUI Coop, Edn. 

Field Project, Bishnupur, Manipur with full pay and 

allowance for the period the Applicant was terminated 

illegally by the impugned order dated 0410612003  (at 

Annexure-AIS) 

IV 
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(c) Any other reliefs as considered just, expedient and 

equitable be also granted. 

9. 	Interim order, if any, prayed for: 
4 

El 

pending final decision of the application, the Applicant seeks the 

following interim reliefs : - 

the operation of the impugned oider dated 0410612003 (at 

Annexure-A'8) be suspendec/Istayed pending disposal of 

- the present application. 

the Respondent be restrained from filling up the post of 

Project Officer, NCUI Coop. Edn. Field Project, 

Bishnupur, Manipur pending disposal of the present 

application. 

(C) the Applicant be allowed to continue as Project. Officer, 

NCUI Coop Edn. Field Project, Bishnupur, Manipur 

during the pendéncy of the present application and 

(d) any such other interim reliefs/orders as may be deemed 

appropriate, just and equitable, be also grantedAssued. 

Signature of the Appliicant. 

Dated/I mphal, 

The 	November, 2003. 	- 

Advocate. 

The appflcation is being submitted by hand through the.. 

Applicant's duly appointed counsel. 

Particulars of Postal Orders filed in respect of the 

application fee: 
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• 	12. List of enclosures: 

Application in triplicate. 

Affidavit 

Postal Order No. 	 dated 

In favour of the payee, the Registrar, CAT, Guwahati 

• 	 Branch, 	Guwahati, 

• 	 (4) 4 extra copies of the application for 4 Respondents, 

Cooies of Annexures-AI1 to A/I 3 

Index in Form-I , 

- 	(7) ReceiptSlip, 

(8) Vakalatnama. 

'.4, 
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VERIFICATION 

I, L. Gojendra Singh, aged about 44 years, S/o L. Babu Singh, 

resident of Top Awang Leikal, Tinsid Road, P.S.- Porompat, District - 

lmphal East, Manipur, do hereby verify that the contents of paragraph 

Nos.1,4,7,8,9,10,11 and 12 are true to personal knowledge and 

contents of Para Nos. 2 and 3 are believe to be true on the legal 

advice and the contents of the Para Nos.5, 6 and 7 are true and 

correct excepting those legal points and those legal points are based 

on the information of my counsel which I also verily believe to be true; 

Dated/Imphal, 

The 	November, 2003. 	 Signature of the Applicant. 

Place 	Imphal.  

Drafted & settled by 

Advocate 	- 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

'4 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2003. 

Shri L. Gojendra Singh, Manipur. 

- Applicant. 

• 	- 	 - Versus- 

1. The Union of India and 3 others. 

• 	 - Respondents 

A F F I D A V I T 

I, L. Gojendra Singh, aged about 44 years, S/o L. Babu Singh, 

resident of Top Awang Leikai, Tinsid Road, P.S.- Porompat, District - 

Imphal East, Manipur, do hereby solemnly affirm and state as follows :- 

That, 1 am the Applicant in the accompanying apDlication. I have 

gone through the contents of the present application and as such I am 

well conversant with the facts and circumstances of the case. I am 

presenting this affidavit in support of the statements made in the said 

application. These are true to my knowledge. 

That, the statements made in the foregong paragraph 

Nos.1 ,4,7,8,9,1O,1 1 and 12 are within my personal knowledge ; and 

contents of Para Nos. 2 and 3 are believe to be true on the legal 

advice and the contents of the Para Nos.5, 6 and 7 are based on the 

information received by me from my counsel which I believe the same 

to be true. 

That, the documents at Anñexures-N1 to A/13 are the true and 

correct copies of their originals. 

• 	 : . 

A 	 . 	
- ( L. GOJENDRA SINGH ) 

Dated/lmyhal, 

The 0?3kNovember,  2003. 

Drawn up by 

Advocate. 

2 

Commissioner of Affidavits 
Gauhati High Court 

Imphal Bench, '4anipur,. 

DEPONENT. 

Solemnly uflirmed bthre me th1at 
day of 24.9.... 

The decIaant is idenufi 	by •.4........ 
...• 	.4•,?.• 	 T.. -..... 

person--—. 

I certify  • h 	f • :d veç 
I td xplained 

the cont(fll t. •L c 	. 	• ni that the 
declarant seem.d pfecty to underatand 
them. 



/ 

RECEIPT SLIP 

Receipt of the application filed in the Central Administrative 

Tribunal, Guwahati Bench by Shri L. Gojendra .Singh, S/o L. Babu 

Singh, resident of Top Awang Leikai, Tinsid Road, P.S.- Porompat, 

* 	District - Imphal East, Manipur, is hereby acknowledged. 

Dated: 

For Registrar 

Seal: 

Central Administrative 

- 	. 	 Tribunal, 

Guwahati Bench. 

/ 

/ 



/ 	 A N N EXU 
t4 

LI 

71 

NATIONAL 	CUOPEIIVE UNION UF INDIA 
(Apex 0rgansti'.'n of the Indian Coopertivn Movorncnt) 	- 

Gram 	3COPUNIN 	3-I I Institutional Art a, 
66 27 50 .. Panchshila F :rq, ( Bc)ind 

RHONe 	66 27 5Gi 	Ftauz Khas ) 	\'CW Delhi 17. 
\ 

flef,No.NCUI/AA/ESTT-I( pp). b,.., 	-P x139. 19th, 1ecmbr, 

MEM0RADUM 	 ¶ 

With reference to his application and subsequent interview 

for the,post of Farm Guidance Instructar/Co&xti x - ' 	Cr*riu 	.•'. 

txrr for intensification of Cooperative Education in Cooperatively undo 

developed 5tates Shri 	Laiiiiu Cujendra SnlhL, 

offered t h e p o s t of F a r m G u i d a n c e Inotructor/C 	 : 
on the fo1lo.dng tcrms, and conditionn- 

• 	:. 

1. 	 He will be eligible to draw uy of Rs,425/ -  p.m.  

in the scale of 	 55020-640 
EBo20700.E25_300/,. plus other allowoncs as 	 . 

aie admissible to the employee'of to N.C,U.I, 
which at present are identical with those admissi- 	 " 
blo to the ernploroes of the Govt 0  of India  of  

his status, 	. 	 . 

2, 	 The!pàst is purely temporary and tèrminoblä without any 	: 

noti2o,d at prosent snot1ccc'. upto VI pirn clniy 0 	 . 

	

- 	 . 	- 	• 	 •,• 	 . 	 . 	 , 

3. 	 His appointment will be governed by the service rules of; 	.' 

iha Union in farce andes amended from time to time, 

.Hwil.j.workufldjr_J 	uidence of the Projcct Officer, 

No joining time, pay and allowance or tra\kolinçj allowance, -. 

is. admissibla. tohim for joining the post,  

He will h ye to remain on tour quite considerably and w ill 
 

be entitled too rixud LA, o the rao ofRs, 	q- 	 • 	 , 

prn. subjct to bch regulations aS may be prepared in this b 
behalf, 

	

xx 7, ' 	 His appointment Is specicdJy for thE' post hin 	ic'recl to him 
id in case of ivind. -~.nj7d uprtthe project, lui.s servic' 31il1 atnd 

terminated, 	 . 	 , 	 • - 

- 	 , 

I 



-: 2.:.. 

)\\ 

-i 	 - - 

ativo SoC1t1os,_fl 

NCUI 'Coocrt4vo Education Field Project , 	I 
&L.tu1 %.i) 	JVLUI, 

Thu Fegistrar Coopei 

The, Project, 0ffjcer,  

c/o Ifianil) -State 

fl2...4.__ I'.t 

\ * 

10. 	In case thu o?er is cceptebIo to him he must report himself 
for duty to the Project Officr or in his' absence to the 
Chief' Exocutive 	P Proeot Offi cerzj1aJI ,00p':rative Educatim 

te1d Project1 c/o Mar State Coo2erative1 	Paon a 13azar g  
........... 

-- 

The joining-report ihay be forwarded to the chief Execut13 
NCUI1 ., thraugh.the Project Officer of the Chief Executiv 
of above organisation under intimation to the State Coop- 

	

• 	eretjve.Unjon,.. 	•;T 

-. 

-. 	•' 	. 	
.' 	 ( R.C,flWjyd • 	

Chief E'ecutjv 	,. A. // 	 . 	
. 1 

	

.j'i Laish 	Gojendra SIngh, 

T'' 
0 0 

Moirg- Jiipu'  

Copy 
 

1. 	The 3e1 	
Mipu6tate Cooperatyo Union, 

Pacna 

'2. 

. 	
coJp 

1 • 

11. 

• 	

• 	

I, 

{R.C'0DwivcàI)  
Ch i of E xeLit,- 
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PATIONAL COOPERATIVE UNION OF INDIA 
(APEX ORGANISATION OF TilE INDIAN COOi'ERATIVE MOVEMENT) 

NCUI/UDS/Bishnapur/99 	 16.7.1999 
f'tqr 

OFFICE MEMORANDUM 	 Dated; 

T* d. 
Ref. No.: 

With reference to his interview dated 21.6.1999 for the 

post of Project Officer, NCUI Cooperative Educaion Field Project, 
Shri L.Gojenira is offered the post of Project Officer, NCUI 
Coop. Edu . Field Project, Bishanpur in the pay scale of Rs. 6500-
200-10500/- on the following terms and conditions;- 

He will be eligible to draw pay of Rs. 6500/- p.m.in the pay 
scale of Rs. 6500-200-10500/- plus other allowances as are 
admissibleto the employees of NCUI Coop. Edu . Field Project. 

His appointment is purely on temporary basis which can be 
• 	terminated without any notice or discontinuation of Project 

• 	by Govt. of 'India 

His appointment will be governed by the service rules as 

applicable to pro.ject personnel in force and as amended from 
time to time. 

His appointment is specifically for the post being offered 
to him 	and in case of winding up of the project his 
services shall stand terminated automatically. 

 He will work under the overall control 	of the Executive 
Director, 	Nationa.l Centre for Cooperative Education, 	New 

_DeJh i. 

J4o joining time pay and allowance or traveling allowance is 
admissible tohim for joining the post. 

• 	 In case the offer is accepted by him he must inform to the 
Executjve 	 t-_or cooperatjve Education 
New 	Delhi 	'under intimation to Manipur State Coop 	Union, 
flanipur 

Kindly furnish the undertaking at the time of joining 
(Proforma enclosed) 

(A. K. SingK) 
Director (P&A) 

Shri L.Gojendra Singh.,FGI, 
NCU I 	Coop. Edu . Field Project, 
Bishanpur. 

3, 	T9t rfkir, Pf1 tf TT4, ;Tt fI-16. 3, Siri Institutional Area, August Kranti Marg, New Dethi-16 
VkU/Gram COPLJNION, 	tP/Phones :  6861472, 6861988, 6565146, 6568408 

'Aqff/Fax : 011-6865350, - T/E-MaiI: root@ncuideLren.njc.jn 

• _;i_J_ 
r 

- 	 L." 

a 

4 
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• NATIONAL COOPERATIVE UNION OF INDIA 
(A1'13X ORCIANISAIION OF ii IF INI)IAN CO( )IFRAI1VF MOVFMFNT) 

• 	Ref. No.: 
NCUI/EP/UDS/Bishnupur/2001 	 Dated: 12.9.2001 

ANNEXUIU. '4]i 
OFFICE MEMORANDUM 

0 

- 	 It has been observed that the performance of Sh. L. Ganjendra Singh, Project 

Officer, NCUI Cooperative Education Field Project, Bishnupur has not been found 

satisfactory. He is hereby advised to improve his performance within three months, 

failing which he will be reverted back to the post of FGI or CEI. 

- 	 (T.S.ehta) 
Dy. Director (EP) 

Sh. L. Gajendra Singh 
Project Officer 
NCUI Cooperative Education Field Project 
Bishnupur (Manipur) 

Copy to: 
1. The Chairman, Project Coordination Committee NCUI Cooperative Education Field 

Project, Bishnupur, Manipur for information please. 

2. Personal file of Sh. L. Gajendra Singh 

\K\o? - 
	

Dy. Dir&EP) 

3, 	 FfT 	qin W4, 91 f4-16. 3, Siri Institutional Area, August Knanti Marg, New Delhi-16 
• 

	

	 /Gram COPUNION, zm1/Phones : 6861472, 6565146, 6568408, 6512474 
m/Fax :011-6865350, —i/E-MaiI : root@ncuidelren.njc.jn 

100  

- 	
- - 
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NATIONAL COOPERATIVE UNION OF IND 
(APEX ORGANISATION OF THE INDIAN COOPERATIVE MOVEMENT) 

Ref. No.: NCUI/M1ESU/2002 	___________________ 	Dated: 	28.1.2002 

- 
OFflCEMEMORAMDUMNNEXUE 

iiik It has been observed that the performance of Sh. L.G. Singh, Project Officer, NCUL 

Cooperative Education Field Project, Bishnupur has not been found satisfactory .even 

after issuing a written warning.you are hereby given final notice of warning to improve 

the performance within three months. If the performance is not improved you will be 

reverted back to the original post of FGI without further notice. 

	

\vih. L.G. Singh 	 (T.S. Mehta) 

	

Project Officer 	 Dy. Director (EP) 

NCUI Cooperative Education Field Project 
Bishnupur 

'..copy to:  
The Chairr$n, Project Coordination CoZ

/1
dttee, NCUI Cooperative Edyation Field 

Project, 	hnupur (Manipur) for informp 	lease. 

Persoj file of Sh. L.G. Singh, Proj( 'Officer. 

Dy. Director (EP) 

3, 	 wO iit 9 fft-16. 3, Siri InstituUonal Area, August Kranti Marg, New Delhi-16 

Tzft/Grarn : COPUNION, n/Phones : 6861472, 6565146, 6568408, 6512474 

IFaX :011-6865350, —*/E-MaiI : root@ncuidelrefl.fliC.ifl 

• .. 	 .• 	

. ..,L_uuuJ1 	 aI1 : root(JncuideJ.ren.nic.jii 

• 	
- 	 . 	 6 	 I#. 

- 	 I 
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• / 	
NATIONAL COOPERATIVE UNION OF INDIAT 

(APEX 0RGANIsArI0N OF THE INDIAN COOPERATIVE MOVEMENT) 

-... 

Ref. No.:NCUI/p,ESU/B.h,2003 

Inspite of many warning issued to Sh. L.G.Singh, Project officer, NCUI Coop. 

Edu. Field Project, Bishnupur, he has not shown any improvement in his overall 

performance. It has been decided by this Union to extend his appointment upto 31st 

March, 2003 as a special case only. If he does not show the desired level of 

improvement, his services.wilI be terminated. 
11) 

- 	ShL.G.Singh, 
Project Officer, 
NCUlCoop. Edu. Field Project, 
Bishnupur 

(D.P.Neb) 
Sr. Consultant 

'I 

3, 	4T1f rZfkTT S  %Tnfff WiPT r f0.16. 3, Siri Institutional Area, August Kranti Marg, New Delhi-16 

/Gram .i_COj.J.N1ON, 	iIPhones: 6861472, 6861988, 6565146, 6568408 
- 	 •—•--1• -_ 	, - - - - 	- 

'iTiFax Ol1-osoi.,,u, -'It-ivau rt(ncff[de!.reLW'.!W 

A 

Dated 
29.01.03 

OFFICE ORDER ANN E(U 	i7 
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j ANNEXUF 
NC_C:.LDUCATi.JU F1i.Lt) i'HOJtCT, 

B IS F INU LU R. 

AFtUCL.I.J1NJ A THE SEC'JNL) PCC MIitiT1U3 OF NCUI1FILD 
UJLiCT,aLSHNUtUR HELU ON 4-3-2003  AT PhOJECT HEAD 

qUART EJ-t NAP.'30L 

4L. 	M1MTh1t5 PRESENT 
-. 

DESIGNATIN 	SIGNATUI1E 

'.:.1..":Shri Kh.Borkoshor Singh Proido.nt WCU Sd/- 

S. Apabi Singh ,Shri CfJ,MSCU -.  Sd/ 

. 3 9 	Smt. N, Ranana Dei ?rtncipal 	I' 	... 

• .4.. 	Shri. M. Ibomcha Singh Branch Manager 
Sd/- •.fmLiol.. 

3 m :; Shri H,Bombthari Singh SDA() BPI 

6, .:Shri L. Gojendra Singh ID.O. NCUl4Project Sd/- 

H 1iSmt.Ji.D.eVarani Dovi P.O. NCtJIWomen Sd/- 
Edn. Project 

K.Sharatchandra Singh Faculty Member 
ICM,Irnphal. 

At the outsot .hri L, Goiandra Sing,ProjeCt Officer extended a 

warm Welcome to tte honourable members andInvitb,TheP.). also 
highlighted various activities taken up by theFteld Project for 
the develonent of Cooperatives and its members during April 2002 
:toJanuary 2003. lie informed the members that during the per1od 
the NCUI'Field Project has conducted 	356 no.c,f rrogrmrne with 	p3511 
prticipanto out of whtch 1778 wereWomen. He also placed reports on 
.Vari')U$ actiVities taicen up during the period such as Forintton of 

Self Help Groups,Micro Credit Programmes,Distribution of Kishan 
Credit Cards to Progrssive far ers,orgni.sationrSeminar/CnferenCo 

I. 	incom'genorating activitiee,Social Welfare Programme,introductin 
Of• now crop Varieties ,, crop Demonstration LthktçJ5 with otnor AgenctOS 

•titc,Soil Sample coriection and Testing o
,
f Fimples etc. He also 

expressed.. that for successful conduction of vr1ous dovelop-'rnntal 
Programmes and crop Demonstratton,the field Project needed Budgetary 

• supporte from NCUIUew. Delhi. He appcialed the honourable members to 

• consider the i1ropos.od Budget as placed in Agenda No.4 and allow to mv 

• the same to NCUI-for its approval' 

In depth discussicn on various given Agenda was followed :- 

­Vn(' • 	 • 

• 	-- 	• 

- - 	- 	 r 



• 	hri• Kh.Borkeshor Singh,•Pres1nt Manipur, 'tate Coop.Jn).on and 
also Ch,iran of the Projt Coorc1int1)fl Corr'rijtte laded qood 
efforts made by the Project, team for bringing all round dt'velopmont 
of the Rural peoplein the project area. Hoixpr•e hie natinfactio 
over the prforrnance of the Project team during the arild pertod. In 

/ 

	

	fact, the project personnel have cratod.tenq1ble impact on the oc10 
iconornic Statue of the rural j.eoplo by providing n'edd support and 

- 	guidan•c,,he obsorvoj. 

Smt. N. Ronjanj L)e,i 2rinclpzzl IC' Trnph.l had ugge;ted that AVN

-  More aural Awcreness r reunna .  .0ould he organised to sansitiso 
the Aurai people on varius apct of Social science. S119 also 

her d,zire to introduce medicinal plant to 'rojcct area 
.ncome of indivijual formexi may be incraed, Shq sug1''1 

tiia4. ejncies such as Ari. tJvelopont .organition(An) !(anchi:ur/ 
imphal thouid be Contacted in this 	 511 0  10 ,v1vjqrJ the 
1.ady 

front in her Service  ar eq .  

The meeting concluded with Voto of thank proponed by-the- 
Project officer, ne thanod the honojiabj rrrnbor, anri invitees 

'.';•. anø other Uffjciaj.s 'ttendtnr1 the mqt1n.i, 

• The followlng $uçgtion/ rGco1nrn;ndat1on was nd : 

:.Iecommndation No. 1 ; The partic1pnte of the meeting was of the 
Viow that the Soil Testing faciLity avai1abl 

at a'roject Head (Auarter should be given w1d 
publicity. 3o that faftner.s may aware of the 
facility l3vijlabl(, vilth the 'roject. Hence 
it was decidod to give iide publicity of the 
fciljtj 	vajl,hle to the Public. 

The committee also JoCidod that to meet the 
opor3tjonal Cot,Te,tjrrn ef Sam leof 

o.t1. 	i11 L, a chr'd  

il 

Iecommendatjon Vo,2 t 

S 
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ecommendation No.3 z— 	The Manipur State Cooperative flank whtth 
... 

is also the financing institute of the 

majority of the Project adopted PASS 3hOUld 

H maintain close linkup with the education Field 
. 	.. . 	Project so that the existing provorty allevi— 	) ..... 

---!-2 	cb meoitho ftonk my reach the rural 

;or through Project effort. -. 

1. 

Recommendation No.4*— 	For generation of additional income of—th-e-----==- 

farmers,medtclnal plants should be introduced 

in Project area. The Project personnel shall 

............ I .:, . consult NGO(s) 	engaged in the field such as 

Aricilture OevsloMant organisation (AD')) 

of Kanchipur,Im,.hal. 

ttmmendation No,,& 	For making wide oublicity of the Project / 

activities, 	the 9eld Project shall orgonise 
two Secn&n"s in thq year 2003-2004 and 

4 submit the Budget 'ropoial to NUI—'tcw Delhi 
for its approval. 

Recminondation Ho.' 	:— 	Conridrring the impressive performance of 

Shri L. Rajon Sinçjh,FGI who has heowservthg 

r in the NCUX—Iducation Field project for rróxe 

i than 3 years on doputat5.3n basis,the. Cornmitte' 
.• has 	. 	decided to persuade the NCtJI—!Jew 

IMF- Delhi to omorb th 	3ey-vi r 	o 	Thri 	L T Ric5n 
.)lfl(3h 	In 	th 	, ';HT  

.. ..•-....,.. 

I 

ecommendatin No.7* The Committee minutely examined the Budget 

Propotal for conduction of 26 no.f PrograrrrDes 
during the year 2003-2004 as placed by the 
Project Officor. The Committee hbs approved 

the Budget 'roposa1 and ontrut.ed the matter 
to .O. for further n0C0553:Iry action. 

Conti .. . 1- 

,.- - 	 - 

KL 
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/ 	Recommendation No 1  B z— The Coaunittoe also approved the Annual 

Work Pxogramrng of the Project Personnel 
- 	

for the year 2003-2004 as 1)mflCGd by " 
Project Officer, 

L. 

ProjctQffjcor 
	 Kh,Rrsho Singh 

Pro jct Coordination Commit tei 

Irojc..t co  
t'iW.. 
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(9 	ANNEXUFE 
0. 

*II1 cb 	1'C4 	S .  

A-J4, IPII 	 ('iii 	3flc1 

NATIONAL COOPER 	EATIV IJNION OF INDIA 
- 	 (APEX ORGANISAtION OF THE INDIAN COOPFRN1 1VE MOVEMENT) 

Re No.: 	- 	 - 	
t3ntod 

f.  

	

':. 	NCUI/ANESTT/Po/Bishnupur/03 	 June 4, 2003 

OFFICE ORDER 	 -- .... 

• ':,' 	
. Inspite of many warning, issued from time to time to Sh. L.. G. Singh, Project officer, 
NCUI Coop. Edn. Field Project, Bishnupur, he has not shown any improvement in 
his performance as Project Officer. It has been decided by the competent authority 
to terminate the services of Sh. L. G. Singh, Project Officer, NCUI Coop. Education 

• .' ,, ., . 	
Field Project, Bishnupur with immediate effect, 

(D.P.Neb) 
Sr. Consultant 

	

• 	4'hri L. G. Singh 
Project officer 
NCUI Coop. Edn. Field Project, 
Bishnupur 	 - 

Copyto: 	. 
i) 	The Chairman, Project Coordination Committee, NCUI coop. Education field 

Project, Bishnupur - for information and with the request to iñimediately 
- .• '' S ' 	 relieve Sh. L. G. Singh, Project Officer and hand over the charge of Project - 

officer to Shri M. Devendra Singh, CEI, Bishnupifl 
• , 	

' 	ii) 	The Principal, Institute of Cooperative Managemérfl ;  Imphal for information. 

Director (P-Nc), NCUI, New Delhi. 
Personal file of Sh. L. G. Singh, Project officer. 

 
• 	Sr. Consultant 

T--7-  

3, 	 T9T 7ft, &7R?I 5T1I 	9 f74-16. 3, Siri Institutional Area, August Kranti Marg, New Dethi-16 

STAWGrarn COPUNION, 	utT/Phones 26861472, 26565146, 26568408, 26512474 

raIFax : 011-26865350, —*i/E-Mail : ncu,del@ndb.vSflI.flet.ifl 
Website : www.ncui.net  

ik 

Nj 

c 	 - 

\ 	

?j 

fr• 	- 	 - 	 ( 	 I 
'.1 	 . 	
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ANNEXURE-A/9 
To 

The Chief Executive, 
National Cooperative Union of India, 
3, Siri Institutional Area, 
August Kranti Marg, New Delhi - 16. 

Subject :- Representation for re-instatement of the undersigned 
to the services of the post of Project Officer, NCUI Co-
operative Education Field Project, Bishnu pur. 

Sir, 

With due respect, I, the undersigned, the then Project Offier, NCUI - 

Cooperative Education Field project, Bishnupur would like to apprise the 

following few facts for your kind perusal and favourable actions thereof.: 

N 
1. 	That, I was initially appointed to the post of Farm Guidance Instructor for 

intensification of Co-operative Education in cooperatively underdeveloped 

States vide Memorandum No.NCUI/AAIESTT-l(Pt.) dated 19" December, 1981 

issued by the Chief Executive, National Co-operative Union of India and since 

my joining as Farm Guidance Instructor with effect from 02/01/1982 I had 

rendered my service as Farm Guidance Instructor after attaching to the 

Manipur State Co-operative Union (MSCU) till I was appointed to the post of 

Project Officer, NCUI Co-operative Education Field project, Bishnupur vide 

Office Memorandum No.NCUI/UDS/Bishnupur/99 dated 16/07/1999 isued by  

the Director (P&A), National Co-operative Union of India. V V 

Photostat copies of the Memorandum dated 

19/12/1981 issued by the Chief Executive, National 

Co-operative Union of India and Office 

Memorandum dated 16/07/1999 issued by the 

Director (P&A), National Co-operative Union of 

India are enclosed herewith for reference and 

marked as Enclosures-(1) and (2) respecthiely. 

V 2. 	That, since my joining as Farm Guidance Instructor on 02/0111982 and 

as Project Officer on 28/07/1999 I had been discharging my service with 

sincerity and utmost dedication to the satisfaction of the higher authorities. 

And during the tenure of my service as Project Officer, NCUI Co-operative 

Education Field Project, Bishnupur I was advised by the higher authorities of 

National Co-operative Union of India to improve my performance as Project 

'ø 

p 



0 2  
Officer, NCUI Co-operative Education Field Project, Bishnupur on certain 

occasions and in compliance thereof my performance had been improved to 

the satisfaction of the higher authorities of the National Co-operative Union of 

India. 

3. 	That, during my tenure in the service of Project Officer, NCUI Co- 

operative Education, Field Project, Bishnupur there was some sort of 

communication gap between the Chairman, Project Coordination Committee, 

NCUI Co-operative Education Fielä Project, Bishnupur and higher authorities 

of the National Co-operative Union of India regarding submission of my ACRs 

by the concerned authorities and as such the authority concerned had done 

certain lapses on their part regarding submission of my ACRs of which I 

should not be given penalties without any fault/lapses from my end. 

In connection with the above lapses of the concerned authority with 

regard to submission of my ACRs the Chairman, Institute of Co-operative 

Management, Imphal who is also the Chairman, Project Co-ordination 

Committee NCUI Co-operative Education Field Project, Bishnupur wrote a 

letter to the Principal, Institute of Co-operative Management, Imphal vide letter 

No. 1/1/(49)12003-Pers. Dated 16/05/2003 calling explanation with this regard. 

A copy of the said, letter of the Chairman, Institute of 

Co-operative Management, Imphal dated 

16/05/2003 is enclosed herewith for reference and 

marked as Enclosure(3. 

4. 	That, during this sort of communication gap between the authorities of 

the National Co-operative Union of India and the authority concerned i.e. the 

Chairman, Project Co-ordination Committee, NCUI Co-operative Education 

Field Project, Bishnupur the Sr. Consultant, National Co-operative Union of 

India issued an office order being No.NCUI/AAIESTT/P0/Bishnupur/03 dated 

04/0612003 terminating my services from being the Project Officer, NCUI Co-

operative Education Field Project, Bishnupur with immediate effect. 

A copy of the said office order dated 04/06/2003 

issued by the Sr. Consultant, National Co-operative 

Union of India is enclosed herewith for reference 

and marked as Enclosure(4). 
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5. 	That, being aggrieved with the above order of the Sr. Consultant dated 

0410612003 penalising me of the lapses arising out of the negligent acts of the 

authority concerned but not from me and in view of the difficulties faced by me 

and my dependents with the sudden termination from my services as Project 

Officer, NCUI Co-operative Field Project, Bishnupur I approached the Chief 

Executive, National Co-operative Union of India by filing an application dated 

19/06/2003 for reinstating me to the service of the Project Officer, NCUI Có- 
0 

operative Education Field Project, Bishnupur on humanitarian ground through 

the Chairman, Project Co-ordination Committee of NCUI Co-operative 

/ 
Education Field Project, Bishnupur and the same had also been forwarded to 

Ihe Chief Executive, National Co-operative Union of India by the 

Chairman/Joint R.C.S. (Audit) Project Co-ordination Committee, NCUI Co-

operative Education Field Project, Bishnupur the forwarding letter being 

No.NCUI/PCC/Chair/Bishnupur/2003-Admn. dated 20/06203; Thereafter, the 

Chairman/Joint R.C.S. Project Co-ordination Committee NCUI Co-operative 

Education Field project, Bishnupur sent a reminder letter being 

No.NCUI/PCC/Chair/Bishnupur/2003-Admn. dated 18/07/2003 to the Sr. 

Consultant (Project) National Co-operative Union of India requesting to 

consider my case and to reinstate me to the services of the Project Officer 

44 

	

	 NCUI Co-operative Education Field Project, Bishnupur on humanitarian 

ground. 

Copies of the said application dated 19/06/2003, the 

forwarding letter dated 20/06/2003 and the reminder 

letter dated 18/07/2003 are enclosed herewith for 

reference and marked as Enclosures(5), (6) and (7) 

respectively. 

6. 	That, as the authorities concerned, National Co-operative Union of India 

did not pay any heed to my request for reinstating to the services of the Project 

Officer, NCUI Co-operative Education Field Project, Bishnupur and in view of 

the circumstances faced by me. and my dependants with the sudden 

termination of my services from being the Project Officer, NCUI Co-operative 

I Education Field Project, Bishnupur by the Sr. Consultant, National Co-

operative Union of India vide its office order dated 04/06/2003 I filed an 

application to the Chief Executive, National Co-operative Union of India for re-

appointing me to the post of Farm Guidance Instructor under the National Co-

operative Union of India on humanitarian ground on 24/07/2003. But the 

concerned authorities, National Co-operative Union of India neither paid any 

tention to my request for reinstatement to the services of the Project Officer, 
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NCUI Co-operative Education Field Project, Bishnupur nor considered for 

reappointment to the post of Farm Guidance Instructor. 

A copy of the application dated 24/07/2003 

requesting for reappointment to the post of Farm 

Guidance Instructor is enclosed herewith for 

reference and marked as Enclosure-(5). 

7. 	That, since the higher authorities of the National Co-operative of India 

are seemed to be forgetting the humble requests of an employee who had 

been working for the last about 22 years under the National Co-operative of 

India and who was terminated due to some sort of communication gap 

between the concerned authorities but not from his own lapses/default even 

after drawing the attention of the authorities concerned either for reinstating to 

hiis services as the Projeôt Officer, NCUI Co-operative Education Field Project, 

Bishnupur or for re-appointing him to the post of Farm Guidance Instructor 

under the National Co-operative Union of India on humanitarian ground, I again 

approached the Chief Executive, National Co-operative Union of India throu.gh 

the Chairman, Project Co-ordination Committee, NCUI, Co-operative Education 

Field Project, Bishnupur by filing an application dated 22/09/2003 drawing the 

attention of the concerned authority to withdraw my application dated 

24/07/2003 for re-appointment to the post of Farm Guidance Instructor and to 

consider my case for reinstating to the post of Project Officer, NCUI Co-

operative Education Field Project, Bishnupur on humanitarian ground. And the 

same had also been forwarded to the Chief Executive, National Co-operative 

Union of India by the Chairman, Project Co-ordination Committee NCU1 Co-

operative Education Field Project, Bishnupur vide fetter 

No.NCUWPCC/Chair/Bishnupur/2003-Adm, dated 23/09/2003 of the Chairman, 

Project Co-ordination Committee NCUI Co-operative Education Field Project, 

Bishnupur. 

Copies of the application dated 22/09/2003 and the 

forwarding letter dated 23/0912003 of the Chairman, 

Project Co-ordination Committee, NCUI Co-

operative Education Field Project, Bishnupur are 

enclosed herewith for reference and marked as 

Enclosures-(9) and (10 respectively. 
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8. 	That, inspite of my above requests to the higher authorities of National 

Co-opetive Union of India for considering my case and to reinstate me to the 

services of the Project Officer, NCUI Co-operative Education Field Project, 

Bishnupur the concerned authorities of National Co-operative Union of India 

pad no attention to my case and as such I filed the present representation for 

considering my case and to reinstate me to the services of the Project Officer, 

NCUI Co-operative Education Field Project, Bishnupur on humanitarian 

ground. 

In the above facts and circumstances, I, therefore, request you to 

consider my case and to reinstate me to the services of the 

Project Officer, NCUI Co-operative Education Field Project, 

Bishnupur on humanitarian ground for the ends of justice and 

public policy. 

And your such kind act shall ever remain grateful. 

Thanking you. 

Yours faithfully, 

Enclosures : as stated above. 

Dated/Imphai, 	 L. Gojendra Singh) 

The 	October, 2003. 	 Ex-Project Officer, 

NCUI Co-operative Education Field Project, Bishnupur. 

Copy to :- 

The Director(P&A 
National Co-operative Union of India, New Delhi. 

The Senior Consultant, 
If 	 National Co-operative Union of India, New Delhi. 

The Chairman, Project Co-ordination Committee, 
NCUI Co-operative Education Field Project, Bishnupur. 

eO 
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NATIONAL COOPERATIVE UNION OF INDIA 
–(APEX ORGANISAI'ION 01 1 IlL INDIAN COOPLRAI IVE MOVLMLN 1) 

Ref ,'vo NCUIIAA/ESTT/Sikkim/2003 

Te Registrar, Coop. Societies, Govt. of Manipul 

Managing Director/Chief Executive 
3/Distt. Coop. Bank/State Coop. Union 

pal, 1CM and PrOject Officers, NCUI Projects 

ar Sir/Madam, 

It is to inform you that the post of Project Officer in NCUI Cooperative 
iucation Field Project, Bishnupur Project is lying vacant. The NCUI has decided 
fill up the post of Project Officer on deputatiofl/cOfl.traCtU'l basis. The details of 

e post are as under: 

Nme of the post 	: 	Project Officer. 

Pay scale (for deputatiofl) : 	Rs. 6500-200-10500 

.' 	.; 	. 	. 	Consolidated salary 	: 	Rs. 12,000/- 

Qualification 	 : 	Graduate with HDC and Post Graduate, 
— 

	

	 with.5 'ears experience in Cooperative 
—7Educatiofl anthDeveFOPfl10t or-related 

S  ............... 	
. 	 areas. 

The applications are invited fr m the interested candidates for the above 
ost The applications should reach this Office alongwith tEe Bio-Data and copies - 

testimony.  

The persons who are already ,  working in the cooleratiVe organiSa(iOflS/ 
IDeptt. may apply through their employer for appointment on deputation. The 

pplicaton may be sent on the following address latest by 
24th November, 2003. 

ffmi23. 10.2003 
Dated 

The Chief Executive 
National Cooperative Union of India 

— 3; Sin Institutional Area 
August Kranti Marg 
New Delhi - 11 0016 Yours fthfully, 

(Tta) 
Dy. Director (EP) 

3, 	aj 	?7 T1 t.1i' 3PI1 ?fiuI Tf 	9 1-16. 3, Siri Institutional Area, .ugust Kranti Marg, New Delhi-16_ 

	

— T1/Garn COPUNiON, 	ii'/Phones-: 26861472 26565146, 26558408, 26512474 

ti/Fax 011-26865350, 	-)r/E-MaiI : ncuidei@ruIb.vsn.not.in  
Website www.nctii.net  

.. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: 

O.A. NO. 272 OF 2003 

IN THE MATTER OF 

Shri L. Gajendra Singh 

Applicant 

- VERSUS - 

Union of India and Others 

Respondents 

WRITTEN STATEMENT ON BEHALF OF RESPONDENTS 

NO. 2 TO 4. 

MOST RESPECTFjy SBEWT 

1. 	That this Hon'ble Tribunal has no 

jurisdiction to entertain the original application 

of the applicant as National Co-operative Union of 

India is a multi-state Co -operative. Society 

Registered under the Multi State Co -operative 

Societies Act, 1984 with the Central Registrar and 

is neither State nor any authority or instrumental 

or agency within the meaning of Article 12 of the 

Constitution of India. As such the present petition 

filed by the petitioner is not maintainable. 

2. 	That 	this 	Hon'ble 	Court 	has 	no 

jurisdiction under Section 14 of the Administrative 9 
Tribunal Act in view of the facts stated in 

paragraph No.1 and further no notification bringing 

the employees of the body i.e. Respondent National 

I 
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Co-operative Union of India under the jurisdiction 

of the Tribunal as required and as such the present 

O.A. of the applicant is liable to be rejected as 

not maintainable. The Principal Bench of the 

Central Administrative Tribunal, Delhi has held in 

the case of R.K. Gupta - versus - International 

Airport Authority of India and others Reported in 

1987(3) SLR Page 846 that in the absence of the 

Notification bring the employees of the body under 

jurisdiction of the Tribunal, the Tribunal has no 

jurisdiction. The Principal Bench had also held 

similarly in the case of Bal Krishan and others 

versus - Kendriya Vidyala Sangthan and others 

reported in 1987(3) SLR-890. 

3. 	That the respondent No.1 is not a 

necessary party and has been wrongly impleaded as a 

prty to the present original application filed by 

the applicant, as the National Co-operative Union 

of India is a multi-state Co-operative Society 

registered under the Multi State Co-operative 

Societies Act, 1984 with the Central Registrar and 

is neither State nor any authority or instrumental 

or agency within the meaning of Article 12 of the 

Constitution of India. As such the present petition 

filed by the petitioner is not maintainable and in 

view thereof the application filed by the applicant 

is not maintainable against the Respondent No.1 and 

also the Respondent No.2 to 4 1  the same therefore, 

deserve to be dismissed/ rejected as not 

maintainable. 
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4. 	That the present original application 

filed by the applicant even otherwise is not 

maintainable as the same is barred under the 

provisions of Section 14 and 16 of the Specific 

Relief Act because the National Co-operative Union 

of India is a multi-state Co-operative Society 

registered under the Multi State Co-operative 

Societies Act, 1984 with the Central Registrar and 

is neither State nor any authority or instrumental 

or agency within the meaning of Article 12 of the 

Constjtutjn of India and in view thereof as the 

Respondent National Co'operative Union of India 

being multistate Cooperative Society, the 

contract of service cannot be specifically enforced 

against the Respondent No. 2 and in view thereof 

the present Original Application of the applicant 

is liable to be dismissed being not maintainable. 

That the applicant has no locus-standi to 

file the present application invoking the 

jurisdiction of this Hon'ble Tribunal by filing the 

present Original Application in view of the bar/ 

jurisdiction of this Tribunal under Section 14 of 

the Administrative Tribunal Act. 

That the contents of Para 4.1 of the 

application are matter of record. Hence no comment. 

That the contents of para 4.11 of the 

application are not denied to the extent that the 

National Co-operative Union of India is a multi-

State Co-operative Societ.y registered under the 

multi-state Co-operative Societies Act, 1984. The 
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National Co-operative Union of India is one of the 

national level Co-operative society as mentioned in 

the Second Schedule of the Multi-State Co-Operative 

Societies Act, 2002 having Registered Office at 3 

Institutional Area, Khel Gaon Marg, New Delhi and 

is a body corporate under the Multi State Co-

operative Societies Act, 1984 and Multi State Co-

operative Societies Act, 2002 having its Governing 
Body and Branches in various part of India. Rest of 

the contents of the said are denied. It is denied 

that the National Co-operative Union of India is a 

State within the meaning of Article 12 of the 

Constitution of India. It is also denied that the 
National Co-operative Union of India is a 

functionary of the Ministry of Agriculture 

Department of Agriculture and Co-operative as 

alleged. No doubt the Respondent National Co- 

operative Union of India carries out the projects 

on behalf of the Ministry of Agriculture Department 

of Co-operation but in no way it is a State Agency 

or instrumental of the Ministry of Agriculture 

Department of Co-operation because it is a 

corporate body registered under the Multi-state Co- 

operative Societies Act and function independently 

and as such the allegation of the applicant in para 

4.11 that the respondent No.1 National Co-operative 

Union of India is a State is baseless. The 

applicant has wrongly invoked the jurisdiction of 

this Tribunal by filing the present application for 

redressal of grievance in view of the specific bar 

under Section 14 of the Administrative Tribunal 
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Act. The averments of the same have been mentioned 

in the para 1 above and in view thereof the present 

application of the applicant is not maintainable 

and is liable to be dismissed. 

That the contents of para 4.111 are not 

• denied. That the National Co-operative Union of 

India has Co-operative Education Field Project in 

Bishnupur, Manipur and where the applicant was 

appointed to the post of Farm Guidance Instructor 

vide Office Memo dated 19.12.1981 attached to the 

application vid.e Annexure-A/1. 

That the contents of para 4.IV are not 

• denied to the fevering extent that the National Ca-
operative Union of India carried out the sponsored 

project on behalf of the Ministry of Agriculture, 

Department of Agriculture and Co-operation 

independently as assigned to it, including the 

project at Bishnupur. It is also not denied that 

the applicant was subsequently selected for the 

post of Project officer vide Office Order dated 

19.07.1999 and was appointed as Project Officer 

vide Annexure-A/2 annexed with the application. 

The contents of para 4.V of the 

application as stated are wrong and denied. It is 

submitted that the performance of the Respondent 

was not satisfactory. The applicant cannot consider 

on the basis of the reports in the Visitors Book 

made by the Visiting Officer because the said 

report was for the entire officials of the project 

and as such the appiicant cannot consider or rely 

0 
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upon the said report as the only officer having 

performed the projects were satisfactory. As stated 

above the performance of the applicant was not 

satisfactory and to this effect he has been warned 

number of times which is evident from the Annexure-

Rh (colly) which are the self explanatory and 

further the applicant was given number of 

opportunity to change his attitude and show 

improv'eiuerit in the performance as a Project 

Officer, but the applicant failed to do so and 

therefore, there was no order left with the 

respondent's competent authority but to dispensed 

with the services of the applicant vide Office 

Order dated 04.06.2003 vde Annexure-A/8 annexed 

with the application filed by the applicant. The 

applicant's grievances that despite the facts the 

allegations of the applicant alleging in para 4.V 

under reply are baseless and have no merits. 

11. 	The 	contents 	of para 	4.VI 	are wrong and 

denied. 	It 	is denied 	that 	Shri 	T.S. 	Mehta, 	Dy. 

Director 	(EP) of 	the 	Respondent 	was 	not 	fully 

apprised 	the 	performance 	of 	the 	applicant 	as 	a 

ProJect Officer of National Co-operative Education 

Field 	Project, Bishnupur 	by 	the 	Chairman 	Project 

Co-ordination 	Committee as 	alleged 	in 	the 	para 

under reply. 	It is submitted that Shri T.S. 	Mehta 

had issued the office memorandum dated 12.09.2001 

and 	28.01.2002. The 	said 	letters 	were 	issued by 

Shri 	T.S. 	Mehta after considering the performance 

report 	from 	the 	inspection, 	carried 	out 	by 	the 

various officers and as well as the record of the 



71  

7 

Respondent and tir ther prior to the issuance of the 

said the applicant was given warning ht there was 

no improvement in his performance as such there was 

no alternative for the respondent management but to 

issue the said, letters. Despite the said letters 

having been issued there was no improvement 

whatsoever in the performance of the applicant. 

It is denied that the charges made in the 

said Memorandum are vague as alleged. The applicant 

was given number of opportunities to change his 

attitud.e and also improve the performance but there 

was no change. The o±ficials concerned were 

satisfied with the project but not with the 

performance of the ap1icant. The satisfaction of 

the officials regarding the project the applicant 

cannot take the credit of the same. The performance 

of the applicant wa6 not satisfactory as stated 

above, it is submitted that Shri D.P. Nib Senior 

Consultant of the Respondent was duly apprised of 

the performance of the applicant and he after 

considering the record relating to the performance 

of the applicant had issued the letter dated 

• 28.01.2003 vido Annexurc-A/6 annexed with the 

• application. It is, therofore, wrong and denied 

that Shri D.P. Nib Senior Consultant of the 

respondent was not apprised about the performance 

of the applicant as the Project Officer vide Office 

Memo dated 29.01. 2003 attached asAnnexure-A/8, The 

Annexure'-A/4 and A/5 dated 12.09.2001 and 

28.01.2002 annexed with the application are self 

explanatory which shows that the applicant have 
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been given, number of opportunity to improve the 

performance but without any result in the 

performance of the applicant. The allegations 

therefore, are baseless and has no merits. 

12. 	The contents of para 4.VII of the 

application are not denied. The Project co- 
ordination Committee of the National Co -operative 
Union of India, Co -operative Education Field 

Project Bishnupur, Manipur had discussed the work 

carried out at the project but in no way the 

applicant can take the credit of the performance of 

the project. The applicant as Project Officer has 

been miserably failed to show improvement in his 

performance despite the fact he has been given 

number of opportunities which is evident from 

.Annexure-A/4 	and A/5 	including 	letter 	of 

termination that there was no improvement in the 

performance of the applicant and as such the 

management was left with no alternative but to 

dispensed with services of the applicant vide 

Annexure-A/8 dated 04.06.2001 and for which the 
applicant has to be blamed and not the management. 

The competent authority has to pass this order 

after considering the record and not in a 

mechanical manner and for which before taking such 

decision the applicant was given number of 

opportunities.  

13. 	In reply to para 4.VIiI of the applicant 

the applicant submitted that the decision for 

dispensing with the service of the applicant had 

I 
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taken by the Competent Authority and letter dated 

04062003 vide Ani.exure-A/8 was 3ssued by the 

Senior Consultant on behalf of the Competent 

Authority, therefore, the allegation made are 

baseless. Further it is denied that the said letter 

whereby the service of the applicant was terminated 

was in any manner stigma as alleged. 

In reply to para 4.IX of the application 

as submitted that the representation made by the 

applicant were duly considered hut as there was no 

merit whatsoever i n recl.iing the order of 
•1 termination as the same were passed after giving 

due opportunities to the applicant was had not 

improved in his performance as Project Officer. 

REPLY TO THE GROUNDS:- 

(A) In reply to par 5(A) of the grounds 

submitted that the applicant has not given 

ay citation, therefore, the answering 

respondents are not in a position to reply 

the same ffectual1y. However, it is 

submitted that in terminating the services 

of the applicant the said letter issued by 

the respondent was in any manner stigma as 

the applicant was given number of 

opportunities before terminating his 

services because of the fact there was no 

improvement in his performance. It is 

submitted that the respondent National Co-

operation Union of India is a multi State 

Co-operative Society registered under 
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Multi-state Co-operative Societies Act, 

1984 with the Central Registrar and is 

nether State nor any authority or 

instrumental or agency within the meaning 

of Article 12 of the Constitution of 

India. Even otherwise it is Co-operative 

Society and as such the contract of 

service cannot be specifically performed 

in view of the Bar under Section 14 and 15 

of the Specific Relief Act. The present 

application of the applicant is not 

maintainable and is liable to be rejected 

not only this ground but also this 

Tribunal has no jurisdiction to entertain 

the application, in view of the bar under 

Section 14 of the Administrative Act. 

(B) The contents of para 5(B) are wrong and 

denied. It is submitted that the 

performance of the Respondent was not 

satisfactory. The applicant could not be 

considered on the basis of reports in the 

Visitors Book made by the Visiting Officer 

because the said report was for the entire 

officials of the project and as such the 

applicant could not be considered or 

relied upon the said report as the only 

officer having performed the projects were 

satisfactory. As stated above the 

performance of the applicant was not 

satisfactory and to this effect he has 

been warned nuniber of times which is 
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evident from the Annexure-R/1 (Colly) 

which are the self explanatory and further 

the applitant was given number of 

opportunity to change his attitude and 

show improvement in the performance as a 

Project Officer, but the applicant failed 

to do so and therefore, there was no order 

left with the respondent's competent 

authority but to dispensed with the 

services of the applicant vide office 

Order dated 4.6.2003 vide Annexure-A/8 

annexed with the application filed by the 

applicant. The applicant's grievances that 

despite the fact the allegations of the 

applicant alleging para under reply are 

baseless and have no merits. 

(C) Contents of para 5(C) are wrong and 

denied. It is denied that the charges 

leveled against the applicant in office 

memo dated 12.9.2001 and 28.1.2002 and 

29.1.2003 vide Annexure-A/4 to 4/6 

respectively was given due opportunity for 

improving his performance and has himself 

not filed the representation to the said 

Memos, therefore now alleging that because 

of the said charges as he considered vague 

could not file representation have no 

merits. The applicant was given due 

opportunity which are self explanatory 

from Annexure-A/4 to 4/6 filed by the 

applicant with the application and now the 

gV 
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applicant cannot blame the management for 

non-filing of the reply by him relating to 

the aforesaid Memos. The Competent 

Authority of the Management before issuing ,  

Annexure-A/8 dated 4.6.2003 annexed with 

the application after giving due 

opportunity to the applicant to improve 

his performance, but as there was no 

improvement the management therefore has 

to take this hard decision by dispensing 

with the services of the applicant vide 

Annexure-A/8 and for which the applicant 

has to be blamed not to the competent 

authority and respondent/management. 

(D)-E)That the contents of para 5(D) and 5(E) 

of the application are not denied to the 

extent that the contents of the Annexure-

A/B annexed with the application, however, 

it is denied that the said averments 

mentioned in the said Annexure-A/8 dated 

4.6.2003 was in any manner stigmatic as 

alleged in para under reply. The 

allegations are baseless and have no 

force. The action of the respondent 

National Co-operative Union of India was 

in no way was illegal and arbitrary. The 

allegations of the applicant that because 

of Annexure-A/8 the applicant would not be 

11 able to get fresh employment as alleged in 

para under reply. These allegations have 

no merits. No inquiry was needed in view 
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of the facts that the applicant has failed 

to show any improvement in his performance 

despite number of opportunities given to 

him before passing the impugned order by 

the Competent Authority of the Respondent 

- National Co-operative Union of India. It 

is submitted that the National Co-

operative Union of India. It is submitted 

that the National Co-operative of India is 

a Corporate Body registered under Multi-

State Co-operative Societies Act and is 

neither State, agency or instrumental and 

being an ordinary cooperate body and 

further the applicant being Project 

Officer, the contract of service cannot 

invoke for performance of the contract of 

service by the Respondent NCUI as the 

contract of service cannot be enforced 

against the answering respondent in view 

of the bar under Section 14 and 16 of the 

Specific Relief Act. 

(F) In reply to para 5(F) it is submitted that 

the Annexure -A/8 dated 4.6.2003 annexed 

with the application in no way based on 

surmises and conjectures in terminating 

the services of the •applicant as the 

project officer as alleged. Further it is 

denied that the services were terminated 

in order to appoint a new incumbent in his 

place. The necessity for appointing a new 

incumbent in place of applicant has only 

13 

ci  
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arise after termination of his service and 

in no way without giving opportunity to 

the applicant. The letter issued by Shri 

T.S. Mehta, Dy. Director (EP) NCUI to 

various authorities for filling of the 

post and inviting application thereof was 

in no way in any manner illegal. 

In reply to para 5(G) it is submitted that 

because the order passed by this Hon'ble 

Tribunal staying the operation of the 

letter dated 4.6.2003 vide Annexure-A/6 

the post cannot be filled up. 

The contents of para 5(H) are wrong and 

denied. 

The contents of para (5) (I) are wrong and 

denied. It is denied that the impugned 

order dated 4.6.2003 Annexure-A/8 was 

issued by the incompetent authority as 

alleged. It is submitted that the impugned 

order dated 4.6.2003 was approved by the 

competent authority and at his instance it 

was issued and in no way there was any 

infirmity in the said impugned order. 

The contents of para 5(J) are wrong and 

denied. It is denied that the applicant 

has prima fade good case or balance of 

0 convenience in his favour f or granting the 

temporary injunction or any interim 

relief. Rather the balance of convenience 
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is in favour of the National Co-operative 

Union of India, the respondent as they 

have prima fade good case. Further in 

view of the objections raised in this 

written statement this Hon'ble Tribunal 

has no jurisdiction to entertain the 

application of the applicant and in view 

of thereof the application deserves to be 

dismissed for the reasons stated above and 

the interim order passed on 16.12.2003 be 

vacated for the ends of justice. 

The contents of para 6 is matter of 

record. 

That the contents of para 7 are denied for 

want of knowledge. 

It is, 	therefore, 	prayed that the 

application be dismissed with costs. The answering 

respondent prays that the interim order passed on 

16.12.2003 be also vacated for the ends of justice. 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWMIATI BENCH: 

O.A. NO. 272 OF 2003 

IN THE MATTER OF 

Shri L. Gajendra Singh 

Applicant 

- VERSUS - 

Union of India and Others 

Respondents 

A F F I D A V I T 

S. Borthakur, Principal, Institute 

of Co-operative Management, Guwahati do hereby 

solemnly affirmej as state as follows: 
Institute of Coop .Managemen t, Ghy. 

That, I am Principal of-Naa.1_-_Co 

pp.e--a.t-ive Union of Indi- and am fully conversant 

with the facts and circumstances of the case and I 

am competent to swear this affidavit in support of 

the written statement which are based on the 

records of the National Co-operative Union of 

India. 

That, the Statements made in foregoing 

paragras I to 14  are based on the records of the 

National Co-operative Union of India and those of 

paras I  to 13 are believed to be true on the legal 
advice received. 

VERIFICATION 	 DEPONENT 

Verified at Guwahati 	 2004 that the 

contents of my affidavit are true and correct to my 

knowledge, no part of it is false and nothing 

material has been concealed therefrom. 

DEPONENT 
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VERIFICATION 

I. Dr. S. Borthakur, presently working as 

]rincipal, be duly authorized and competent to sign 

this verification do hereby solemnly affirm and 

declare 	that the 	statements made in 	para 

are true to my 

knowledge 	and belief, 	these made in 	para 

being matter 	of 

records, are true to my information derived from 

and the rest are my humble submission before the 

Hon'ble Tribunal, L have not suppressed any 

material facts. 

That I sign this verification today the 

the 	2004 at Guwahati. 

DECLARANT 

AJ- 

d&ef 
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BEFORE THE CENTRAL ADMINISTRA 1VE TRIBUNAL 

GUWAHATI BENCH 

O.A. NO. 272 0F2003 

Shri L. Gojendra Singh. 
Applicant. 

- Versus- 

TheUnion of India and others 	
Respondents. 

I N D E X 

SI. 
No. 

Nomenclature 
of documents 

Brief description of documents 
j 	 . 

Page 
From To 

(1) (2) (3). (4 

1. Application Replication / reply of the Applicant to I - 10 
the written statement on behalf of the 
Respondents No.2 to 4.  

Signature of the Applicant. 

OLj 

For use in Tribunal's office. 

Date of filing 

Registration No. 
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BEFORE THE CENTRAL ADMVNISTRATIVE TRiBUNAL 

GUWAHATI BENCH1 

O.A. NO. 272 OF 2003 

Shri L. Gojendra Singh. 

Applicant. 

- Versus- 

The Union of India and others. 

Respondents. 

Replication / reply of the Applicant to the 

written statement on behalf of the 

Respondents No.2 to 4. 

MOST RESPECTFULLY SHE WE TH 
:- 

1. 	That, with regard to para Nos.1, 2, 3, 4, 5, 6 and 7 of the written 

statement it is submitted that the National Co-operative Union of India 

(NCUI for short) is admittedly an authority / Society registered under 

the Multi State Co-operative Societies Act, 1984. The horizon of the 

meaning of "The State" under Article 12 of the Constitution of India 

has been enlarged in the recent trend of law laid down by the Apex 

Court to such an extend that any authority, catering to the need of 

public thereby element of public interest is involved in the performance 

of its duties towards the public at large, is an authority or instrumental 

within the meaning of Article 12 of the Constitution of India. Further, 

the Central Govt. or State Govt. with a view to promoting Co-operative 

movement subscribed to the share capital of the National Co-operative 

Union of India. The Certral Govt. in exercise of this power under 

Section 124 of the Multi-State Co-operative Societies Act, 2002, makes 

~ishramllonomali Sing/i 
Oath Comm Issioner (Judir;d) 

Manspu, 
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the Rules called "Multi-State Co-operative Societies Rule, 2002". 

Under Rule 34 of the Multi-State Co-operative Societies Rule, 2002, 

the National Co-operative Union of India has obtained previous 

approval of the Central Govt. in preparation of the scheme. Therefore, 

all the scherns of the National Co-operative Union are prepared and 

implemented with the approval of the Central Govt. It is admitted fact 

that the National Co-operative Union of India carries out the project on 

behalf of the Ministry of Agriculture Department, Govt. of India. It is 

also admitted fact that the National Co-operative Union of India is 

catering the Co-operative Education and Co-operative movement in all 

over India 'and the Co-operative movement is a very essential 

requirement to facilitate the voluntary formation and, the democratic 

functioning of Co-operative as peoples Institution based on Self-help 

and mutual aids and to enable them to promote their economy and 

social bôtterment and to provide the functional autonomy. As such, the 

National Co-operative Union of India is catering to the need of the 

public thereby element of public interest is involved in the performance 

of its duties towards the public at large. Therefore, the National Co-

operative Union of India, which is one of the apex body of the Multi-

State Co-operative Societies in India, is an authority or instrumental 

within the meaning of Article 12 of the Constitution of India. As such, 

the present petit(on filed by the Petitioner is maintainable. 

It may not be out of place to mention that the Hon'ble Apex 

Court in the case of K. Krishnacharyula and others - Appellant - Vs. - 

Shri Venkateswaran Hindu College of Engineering and others - 

'Respondents reported in AIR' 1995 Sc 295 held that even the private 

Institution caters to the needs of Educational opportunity. While an 

10 Z~~D  - I 
- Laisb.rorn Bonomali Sing/i 
Oath Commissiozer (/udie; l 

Man ,pu, 

I 



element of public interest is created and the private Institution is 

catering so that element, the teacher, the arms of the Institution is also 

entitled to avail of the remedy providing under Article 226 of the 

Constitution of india. It would be different position, if the remedy is 

private law remedy. In another case of Unni Krishnan, J.P. and others 

- Petitioners - Vs. - State of Andhra Pradesh and others - 

Respondents reported in (1993)1 SCC 645 in para 79 held that "The 

emphasis in this case is as to the nature of duty imposed on the 

body. It requires to be observed that the meaning of authority 

under Article 226 of the Constitution of India came to be laid 

down distinguishing the same term from Article 12. In spite of it, if 

the emphasis is on the nature of duty on the same principle it has 

to be held that these Educational Institutions discharge public 

duties. Irrespective the Educational Institution receiving aids it 

should be held that it is a public duty. The absence of aid does 

not distract from the nature of duty". Therefore, the most iimportant 

criteria for deciding the meaning of authority under Article 226 of the 

Constitution of India and the other authorities under Section 14 of the 

Administrative Tribunal Act, 1985 would be that whether or not those 

authorities discharge public duties. if those authorities discharge public 

duties, the employees or I members of those authorities are entitled to 

avail of the remedy provided under Article 226 of the Constitution of 

India and Section 14 of the Administrative Tribunal Act 1985 The 

Hon'ble Gauhati High Court in the case of Dipankar Roy 
- Petitioner 

- Vs. - Principal & Secretary, Public College of Commerce, Dimapur 

and others - Respondents reported in 2001 (2) GLT 361, held that the 

Private College discharging public duties is an authority under Article 

~z 	0 ~11%1 
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226 of the Constitution of India. As such, the said private college would 

also be the authority under Section 14 of Administrative Tribunal Act 

1985. Inasmuch as the Tribunal is exercising all the powers of all 

Courts except the Supreme Court of India by virtue of Section 14 and 

Section 28 of the Administrative Tribunal Act 1965. It would be 

pertinent to mention that the apex court in the case of Surya Dev Rai - 

Vs. -- Ram Chander and others reported in (2003)6 SCC 675 held that 

the writ of certiorari can be issued even if the list is between two 

private parties. Because of the recent development of law mentioned 

above the National Co-operative Union of India which carries out the 

project on behalf of the Ministry of Agriculture Department of 

Agriculture & Co-operative, Govt. of India and carries out the public 

duty of Co-operative Education and Cooperative movement towards 

1. 
the public at large, would be an authority within the meaning of Section 

14(1) of the Administrative Tribunal Act 1985. Therefore, the present 

application is maintainable. It may not be out of place to mention that 

the apex court in the case of U.P State Co-operative Land 

Development Bank Ltd. -Appellant —Vs.- Chnandra Bhan Dubey and 

others - Respondents reported in (1999)1 SCC 741 held that the 

scope of judicial review under Article 226 of the Constitution of India is 

limited to the field of public law and therefore, the "U.P. State Go-

operative Land Development Bank Ltd." which discharges public duties 

under the public law is an authority within the meaning of Article 226 of 

the Constitution of India. Similarly, the National Co-operative Union of 

India would also be the authority within the meaning of Article 226 of 

the Constitution of India and Section 14 of Administrative Tribunal Act 

1985. - 

Laishram Bonomali Singh 
Oath CommisSiO' (Judicial) 

Manipw 
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In the light of the above submission, the Appellant categorically 

denies the, allegations and assertions of the Respondents No.2 to 4 in 

the para Nos. 1, 2, 3, 4, 5, 6 and 7 of the written statement except that 

no doubt the Respondents National Cooperative Union of India carries 

out the projects on behalf of the Ministry of Agriculture Department of 

Agriculture & Co-operative, Govt. of india. It may here also be 

mentioned that non issuance of notification by the Central Govt. under 

Section 14(2) of the Administrative Tribunal Act 1985 that the provision 

of Sub-Section (3) would be applicable to the National Co-operative 

Union of India shall not render the present application unmalintainable 

inasmuch as National Co-operative Union of India would be an 

authority within . the meaning of Section 14(1) of the Admnistrative 

Tribunal Act 1965 according to laws laid down by the Hon'ble Supreme 

Court of India and Gauhati High Court mentioned above. 

2. 	That, with regard to the para Nos.10, 11, 12 and 13 of the 

written statement, the Applicant categorically denies the allegations 

and assertions of the Respondents No.2 to 4 in the said paras. It is 

also submitted that as stated in the Original Application, it is not known 

to the Applicant about the types of performance, types and particulars 

of the duties of the Applicant which are not satisfactory to the 

Respondents No. 2 to 4. Therefore, the charges of the unsatisfactory 

performance against the Applicant are also very vague and as such 

fair procedure and the principles of natural justice are denied to the 

Applicant in terminating his service under impugned termination order. 

The Applicant also begs to submit that the Respondents No.2 to 4 shall 

put to the strict proof of their allegations and assertions in the para 

Loishram Bonomoli Singi: 
Oath Comrnissio,ser (Judicial) 

Maatpvr 
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Nos.10, 11,, 12 and 13 of their written statement. It is also submitted 

that the project under the immediate control of the Applicant as Project 

Officer is fully satisfied by the Respondents and if that be so, it would 

be to hypothetical and fallacious on the part of the Respondents No.2 

to 4 to say that the officials concerned were satisfied with the project 

but not with the performance of the Applicant. It is also reiterated that 

in all the letters written by the officials concerned to the Applicant, 

nothing is mentioned about the particulars and types of the a 	 - 

performance of the Applicant to be improved to the satisfaction of the 

officials concerned and as such, it would not be correct that the 

performance of the Applicant who satisfactorily carried out the project 

under his immediate control as Project Officer is not satisfactory. 

3. 	That, with regard to para No.14 of the written statement the 

Applicant categorically denies that the representation of the Applicant 

was duly considered but asthere was no merit whatsoever is recalling 

the order of termination as the same were passed after giving new 

opportunities to the Applicant was had not improved in his performance 

as Project Officer. 	- 

4. 	That, with regard to para No.15 of the written statement the 

Applicant begs to submit that the allegations and assertions of the 

Respondents No.2 to 4 in the said para are not tenable under the law 

and also not factually correct. The Applicant also begs to submit that 

the Respondents No.2 to 4 should be put to strict proof of their 

allegations and assertions in the para No.15 of their written statement. 

The Applicant also categorically denies that the action of the 

Respondents National Co-operative Union of India was in no way, 

'chrtim Bonomall Sing!' 

Oad t,ñmissi0T (Iudu") 
kantpur  
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illegal and arbitrary and also that the necessity for appointing a new 

incumbent in the place of the Applicant has only arisen after 

* termination of his service and in no way without giving opportunity to 

the Applicant. The Applicant also begs to submit that the Respondents 

No.2 to 4 are only interested to terminate the service of the Applicant 

by any means so as to appoint a new incumbent as Project Officer to 

the post of Project Officer at present held by the Applcant. The 

Applicant also categorically denies that in view of the objection raised 

in the written statement Hon'ble Tribunal has no jurisdiction to entertain 

the application of the Applicant and in view of the application deserved 

to be dismissed for the reason stated above and the interim order 

passed on 16/12/2003 be vacated for the ends of justice. 

S 

	 That, the Applicant categorically denies that r  the Respondent 

• 	 National Co-operative Union of India is neither State nor any authority 

or instrumental an agency within the meaning of Article 12 Of the 

Constitution of India or that even otherwise it is Co-operative Societies 

and as such, the contract of service cannot be specifically performed in 

view of the bar under Section 14 and 15 of the Specific Relief Act. The 

Applicant also begs to submit that the apex court in a catena of cases 

beginning with - 

(I) 	Roshan Lal Tandon (Constitution Bench), AIR 1967 SC 

1889 (para 6), (II) Union of India - Vs. - Tulsiram Pate!, 

(Constitution Bench), AIR 1985 SC 1416 (para 43A), (Ill) Dinesh 

Chandra Sangma - Vs.- State of Assam, AIR 1978 SC 17 (para 

11) held that "It is true that the origin of the Govt. service is 

vb.ram Bonomali Singlz 
Oath Commissioner (/udfriiJ) 

Manipur 



contractual There is an offer and acceptance in every case 

but onàe appointed to his post or office, the Govt. servant 

acquires a status and his right and obligations are no 

longer determined by the consent of both the parties, but 

by statute or statutory Rules which may be framed and 

altered unilaterally by the Govt. In other words, the legal 

position of a Govt. servant is more of the status than of a 

contract. The hall-mark of status is the attachment to a 

legal relationship of rights and duties imposed by the 

public law, and not by the mere agreement of the parties". 

Therefore; the employment under the Govt. or / instrumental or / 

authority is a matler of status and not of contract. In the light of 

the above well settled principle of law under the service 

jurisprudence the service of an employee is not a mere contract 

and as such, bar under Section 14 and 15 of the Specific Relief 

Act does not all affect in the present application. 

Signatureof the Applicant. 
Dated/I mphal, 

The 	July, 2004. 

By:- 

Advocate. 

- Loishiam BonOrnali Singi: 
Oath Commissioner (Judfrcl) 

Man JpUr 



4 
	 9 

VERIFICATION 

I, L. C-ojendra Singh, aged about 44 years, S/o L. Babu Singh, 

resident of lOp Awang Leikai, Tinsid Road, P.S.- Porompat, District 

Imphal East, Manipur, do hereby verify that the contents of paragraph 

No.1 and last part of the para No.4 are based on the legal information 

of my counsel which I verily believe to be true and contents of the para 

Nos.2, 3 and 4 except the last part of Para No.4 are true to my 

personal knowledge: 

 

atd/lmphai, 

Thee JuJy,, 2004, 

By :- 4 
Signature of the Applicant. 

 

Advocate. 

to 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

Loishram .Bonomali Sing/i 
Oath Commissioner (Judieiclj 

Mantpur 

 


